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.. .AdvoC3 te for the applicant. 

cct 
for the Respondents. 

•••-°' 	 7e.fl 	icr 0.8Xms forth. ajplicant. 

, None for the respondents.  
zesue notice on the r.pon- 

17 	 dents to show cause as to why 

. 	 this appLtc et.ton should not be 

4 	
edmitted and relief sought allci4 

\ 	 *.turflabla within I sionth. 
ITI 

List on 9.9.96 for show CII' 
- 

and consideration of aia4*. 

shall not be a bar for the reapcn 

dents to appoint the appLicant 
pursu*t to the rscomcndat.ton 
HO.Rft$/Q/C(/l55/102/Pt.I dated 
9.1145 of the Railway RecrQltmeral  
øoad. Gahat.t 1wrnsure k-VI if 
he 49ig found suitable for such 
eppointint in all respects. 

• 

pg 
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- 	

O.A.  

9.9.96 	Learned couneJ. Mr. G' Sarne, fr the app1ie. 
Leave note of Mr. 

totices have been seed on reSpDndents No. 2 1  
3 an 4. No .how cause has been eube, 

heard Mr. C.SarJn3 for adm1ssj. Perused the 

ontt Of theapjcation hd the reliefs sought. 

Ap1.tcatjon is adm1tt. Written stateiflt W1thj si 

"Vert Vacation' from 21.I0,96 to 8111.96. 
List fcr !tthn atent an urthe orders 

on 11.11,1996, 
, S 

}Jeard Mr. G-SarM for inter,'11i Or der. lnterjj 
rer dated 7,8.96 all Contjue, 

M1T**r 
I 

p3 

017 

G.na for tbo Qpp1L41nt. NOW f0j ,  

the r•pot 	rttct statecaent. has not 
ubte. 

Lst r 	5tat1 

22ii6. 

irn' 	 0 

•0 
S .  

LIO/ 	
•22-li96 	'earne. 'cbnsëi 	 for the 

I
I 

	

	
appiicaht. Leav note sf.  Railway counsel 

Mr.,K,Sharrna upto 3O-ii96. written 

met has not been submitted 
• 	List for written statement and further 
order. on 201296 

14 er4ft 

S .  

V 



Man 
.1' 	

O.k.1. I 0/96 

rnol- 

20-12-96 

r 
- 

r 

P4r.G.UrffmU for the Q:P1iC&nt. 	I irtttcn tat*nt has wt been 
tubmjtted, Mr*j*-'arma for 

eubnits that the written sttune i s  
almost ready and sees for stort tdjourr, 
nent. 	 -- 

Z.t for writ tcn statc -ment and 
further ordera on 6-i97. 

• 	 6.1.97 	 Learned counsel Mr G. Sarma with Mr 

S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 
U 	 U 	

List for hearing on 3.2.97. In tJ3o. 

U 	 U 	 • meantime the respondents may submit 
U 

statement if considered necessary. 

Send copy of the or-

• 	 respondents. 

: 

U 	 Gji- i 	 Member 

fl]cjfl 

	

3.2.97 	rir fl .K • Sharma. le drnd coun ac 1. tar 
8/ 	 the reapondonto has çjot xrsotil 01fi- 

culty. 14r O.Sarmaiearnc'd counsel 
• 	

0 	
aparng Lot a?p1cant aloo nicdv £ra 
time to take further sthps in the cmco 
iccrdingly we adjourn the ca till. 
7,2.97. 

Mc 	 —Chlai 
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O.A.No.150/96 

10.2.97 	Let this case be listed on 6.3.97 for hearing. 

Member 	 Vice-Chairman 
nkm 

q gJ- 
4D t3 4 $ 

L- 
6.3.97 	Let this case be listed on 20.3.1997 for 

hearing. 

Meer 
I::  ~~/ 4 __' Vice-C airman 

trd 

I) 
20.3.97 	We have heard Mr B.K.Sharina,learfled 

counsel appearing on behalf of , 
 the Railway 

administration at some length. Mr Sharna 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournment , which Mr G.Sarma has no 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 

Me'nbr 	 Vice-Chairman 

31.3.97 	 At the request of Mr. B.K.Sharma, 

learned Railway Counsel hearing is adjounred to 
7.4.1997. 

List on 7.4.97 for hearing. 

Member 

trd 



Vi 	 A 1/ 	
04A45D/96 	 -w 

15-7-97 	We have heard Mr.B,K.Sbarma, learned 
Railway counsel at some length. There- 

after Mr.Sharma submits that he is ''bl 

to proceed with the hearing of the cage 

as certain records will have to be 

produced, and he prays for time. Two weeks 

time allowed to which the learned counsel 
or the applicant'do not have any 

objection. 	 V  
V 	 V 	

List on 30-7-97 for hearing. 

M er 	 vice-Cbaian 

30.7.97 	 Mr. 	S.Sarma 	on behalf of Mr. 

B.K.Sharma, learned Railway Counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. Accordingly the 
V 	 case is adjourned till 21.8.97 

e er 	 ' 	VIce-Chjrman 

21.8.97 	 Mr G. Sarma, learned counsel for the 

applicant is present. The learned Railway 

Counsel prays for some time to produce the 

records. 

The case is adjourned till 8.9.97 for 

hearing. On that day all counsel shall remain 

present, or else the case will be heard ex. 

pärte. 

V 	 . 

Mefii 	 Vice-Chairman 

nk 	
V 

0,1A 

1 	- 	 .. 
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O.A.No.150/96 	 c' 
7.4.97 Mr 	S. 	Sarma, 	on 	behalf 	of 	Mr 	B.K. 

Sharma, 	who 	is 	incharge 	of 	this 	case, 	prays 	for 
adjournthen 	on 	the 	ground 	that 	Mr B.K. 	Sharma 
is 	unable 	to 	attend 	court 	for his personal 	reason. 
Mr 	G. 	Sarma, 	learned 	counsel 	for 	the 	applicant, has 
vehemently 	opposed 	the 	prayer. 	It 	is 	informed 

that there are other counsel also. Mr B.K. Sharma 

is 	incharge 	of 	the 	case. 	Considering 	all 	these 
we allow adjournment to 16.4.97. 

LA 
Member 	 ViceChajrman 

nkm 

• 	 : 

	

16.4.97 	
Let the case be listed on 28.4.1997 

for hearing. 

•d. 
e er  

ss 	 Vice Chairrna 

/ , 
	 trd 

• 

b ' 	
k 	26"4-97 	 Let this ease be jCj for hezjr t  

ci 
 

on  

	

IS 	 Any appointment, made shall be 
A 	 subJect to the result • the case. 

kl er 

')LJ  

p 

• 5_. 
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• 	 : 

Atm V- 

8.1.98 	 Co%1 order delivered in open 

Court. Kept in separate sheets. Copy 

of the order shall be kept in each case. 
• 	 pplication is allowed. No costs. 

Mern r 	 Vice-Chairman 

pg 
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CDMINXSTRAT1E TRIBUNAL - 

1h1s, the 8thLay of January, 	OJII  

Date of Order •• 

'JUSTXCB SHRI D.N.BARUA}I. VICEHAIRMAX 

IVZ,,MEMBER ADkINIST,RX7 SHRI G.L.SANGLaYINl, 

142/96 
Applicant i.Sri B,1.DaimarY I 	••• 	••• 

-vs 

U.O.I & Ore, ... 	... Respondents 
So  

143/96 -  
Ms.Nirrnali Das ... 	... Applicant 

_v8.. 

Ore. ..• 	... Respondent 
-- 

3. O.k. 144/96 ... 	... 

Shri S.Goswi Applicant 

-Vs- 	. . 

. 13.0.1 ... 	... Respondeflt8. 	. 
...... 

.Applicant 

130 061 & Ore. 	 ... 	• .. esondt8 p  

O.k. 146/96 	 .. 
Shri. P.J.DaS 	 ... 	App1cafltç 

- 
u.O.i & Ore. 	 ... 	t1ndent8 

0A. 147/96 

Shri P.K.arkar 	... 	... Applicant 

üf & OrB. 	 . .., 

.O.A. 148/96... . 	. 	. 	. .. 	:. 	.. 

Shri T.K.Das 	 ... Applicant 

- .......... - 	.... 	 . 	.. 	.. 	. 

13.01 & Ore, 	 ,., 	
... iespondent 

.  

Shr3 S.ktar 	 .:. 	. .. pplicant 

/V8 
/ 	.... 	-... 	- 	 .-. 

O.I 	Respondents 

9. O.k. 150/96 

	

NJ Shri M.Ghose 	 ... 	...-Applicant 

S. 

1390 0 1 & Ore;. ... 	S.. Respondents 
• 	 . 	 .. 	 .. 

contal- 
I 	 . 	 ••. 

• 	............. 	'- 	... 	 . 	.. 

1 
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L! 	 F 	 sf p 	Ia)ati 	S • 
)•-- 	
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2 	 • 	
•7 ;; 	;ta 	U.o.I & Ors. 	 ... 	.. 	p .e!ts. MM  

	

4r-i 	 - 	 * 1 r 	 Sh;jD.oudhu 	1 ... SIR 

S 	 t 

r4' 	 13.0.1 & Ors. 	 •,• 	,, Respondents. 

i ,i 	12.O.A.  

E 	 Shrj. S • KID Rj 	 I • • 	• ; ( App1 

'F 	U•o•I & Ors, 	••, 	••• 
; 	 . 	

. : 	 • 	 • 	 • 	 . 	 • 	

- 	 •• 	 .• 

- 	
13. OJi.155/96 

I 	 Shri B,C.Boro 	.•. 	•.. Applicant. 
-Va-' 

U.O.I & Ora0 	 ..• 	... Respondents. 

14.O.A. 193/96 
Shri Rupak Chakraborty ... 	.•. App1icant 

TJ.O.I & Ors, 	 ... 	... Respondents. 

cj 	 15. 04 'Xle42/97 	I  

Smt. A.Devi 	 .•. 	... Applicant 

IU.O.I & Ors. 	 ... 	... Respondents 

By Advocate Mr.G.Sarma for all the petitioners 
,By 1voate  Mr.B.K,Sharma for all the respondents. 

• 	 ••. 	• 	• 	• 

G. L.SANGI4Y INE gINISTRAT 	MIMBER, 

The above 15(fifteen) Original Applications are 

disposed of by this Co1on order as they involve the same 

issue, facts and grounds. 

contd/- 
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( 	 he p1oymentNtice No.1/95 
Pll 

.: 	 rpoae o apQifltmeflt in various Wh 

East Frontier Railway. In tbsOrigi 40 
. 	- 

are concerned with CATEGORY No.7 s 
I 

: 	 in the cie ofpay of Rs. 12OO-2O4O/m 0 	 i 

i . 	 . 	 .,:..... 	 . 	 . 	 . 	 . .--. . 	
•? • . •

Al  

(- £mployment Notice. l'ursuant to the said Nth' t 

I. 	
following restilts — 

9 95 
I

WrittenTet : 
Ost 

. 	 Date ofSpeed Test 	: O5119(1..m.) 
Date of Viva 1  Voce T jest; 0841-95 

t 	Lc , 	 Datef pane. 	I 
rove2 	II 	09- 11 	 VJ app 	 -95 

ion I. 	. 	. 	
': 	• 

The 6 	 the 	Q"' 	 .. 

: 	 8-1lr9S for IC reckuitment of Jr.$tengrap(Eng) 	N . 

under Employment Notice ko.1/95 Cat 
. 2002040/ andhas.found 16(UR -10,2,ST'2 

OBC-2 1) cndidate.s suiab1e for the said post atd their 
names are recommended to GM/P/N.F.Railway/Ma1afl 
in 0R)ER OFI4E9IT. 	 . 	. 	. I 

AGAINST U.R.VACAY 
'. 

	

SN 	R011 No 0  . .- 	 . Narneof Candidate 

	

— 	 - 

810704 	 Anjali. Devi 

81076 
810798 	 Mrityunjoy Ghosli 
810018 	 Debasish Choudhury 
81b5"8 	 RupákhChakraborty 
810777 	 Pradip Kr.Sarkar 

-, 	 7. 	8107c1 	 Nirmali Ias 
810767 	 Karnala Deka 
8jo794 	I 	'Pabitra Kr.Kakati 
810759 	 atyanarayan Goswaxni 	-. 

- 
AGAINST S.0 .VACANCY 

	

1. 	820123 	 T.Krjshna Da8 

	

2i. 	— 820246--- ----- - - --- --- - --- --- - -- --anjoy Kr. Rai 

AGAINST  'X Se.VACANCY ... 	. 	... 	. 	., 	-.-----. 	 . 

830077 	 Bijay ch.Baro 
830108 - - -- - -- - - - - - --B.inoyKr.Daimary. 

:AINST; 	VACANCY  - 

r 	 1. 	840025 	 Santosh KUJnar 
840052 	 Pankaj Jyoti Das. 

I
contd/ 	

i 	I 



	 _, 	Further s  the app1nta zorm us in their  

) 	W3&ind that in Notice 
M 

had 	 and 
:hein 1520 Al i VeStv,47 2 appeared It in the Speed Tests All were iënt for Vi\Vôce.Ultimately 

- 
T 	 16 candidates were succegaftiland wereempnej,'lea as above. 

... 	 . 	 . . 	
• 	

--:-• 	 ..; - 	 . 	 . 

These acta have not been rüted by threspondenta. The L 	

•: 	 .i ... :.' 	• 	. 	
]: 	. 	-- 	%: 	 ... 	

;, 4 % 
	

panel was published on 9-'fl4l995 bt no aózThent of any 
•: 	 stzccessfj. candidate1wasMa by 	 On the 

1 

- 	other an enployment NiNb4l/9dated 20-5-96 was 
•.:•4/• .. 	 : 	 . 	 :. 	 .. 	 • 	 . 	 . 	 . 	 - 	 .. ..... . :) 

; 	 issaed. 	lO-6-'1996 teáljcante prayed to he General 

Manager, N.F.iai1way,I  Maiigon to issue appointment letters t  

7 	at the earliest. There was no response. Consequently, the 

I 	 ajplicant sibjtted the Original Applications seeking 

 I 	 directjo on the resIondentsto appoint then (the applicants 

I 4Notice for admission aj$iued on 7-8-1996. Thereupon, 
l 

Respond ent No • 3 • the 	 ilway Board • cuwatj 

:1 	 published hIs No.RRB/O/j/9dated 5-9l996 cancelling the 
panel on the ground of varió\is irregularities. As a result, 

applints amendedthe Original applications seeking 

AmongL. others quashing and setting aside of the aforesaid 

NO.RRB/G/41/9Odated 5-9-'1996. In the neantjjne in the 

absence of show cause from the respondents the Original. 

Application was admitted on 9-9-96. 

4. 	The respcndents Justify the cancellation of the 

	

Panel 	fo as 	llows s 
• 	 . 	. 	. ........... 	 . 	. 

...ithaa already been stated that the 
aelectjn in question pursuant to which the 
applicnt has staked his claim for appointment 
has already been cancelled in view of the 
various irregtgarjtjes found in the selection 
of Junior Stenographer in scale Rs. 1200-2040/ 
against employment Notice No.1/95 dated 
264a95 conduted by the Railway Recruitment 
oard, Gwahatj. which has necessiat B 	 ed cance- 

llation of the entire selection are as 
follows:" 

contd/S.  

• 	 • 	 • 	• 	• 	. 	. 

- • 	.• 	• 	. 	
• 	.. 	1- 	•IL. 	 • 	 . 



. . 	 _________ 
5  .. ,- 	

. 	. 	

: 	 • 

(a) In the advertisement of Jr.Stenographsr. 	
4 

required qualification was mentioned 
as Matriculate without jndicating anything 
about the qualification of diploma in 
shorthand and type-writting. The advert isflt 
also did not stipulate production of Diplom 
certificate. As a result, many of  the candicates 
did not submit the same although they were 
qualified both in shorthand and type-writing 
and had diploma certificate. Uowever, the 
Railway Recruitment Board,. Guwahati. reject$ 
the candidature of many eligible candidates 
on the ground of non-submission of diploma' 
certificate, thereby deserving eligible can- 
didates were deprived of consideration for 
selection. 

(b) Sanple test chicks revealed mistakes in 
totalling in the written paper and in coaj*i- 
tation of marks which has resulted in eapanel- 
ment of candidates securing less marks and 
exclusion of candidates securing more marks. 

(c) In the recriotrnent process, it has been 
found that all the three stages of testing. 
the knowledge and quality of the candidates 
have been handled by a single individua]. 
(Mmber Secretary, Railway Recruitment Board).: 
instead of getting the works done by different F 
qualified persons as under :- 

Setting of question paper for written 
test. 
Selection of ditation..psage..'.-. 4 
Preparation final rnarksheet inclu-' 
ding marks for viva-voce test only 
done by MS/RRB himself withoutHany 
signature from other two members.. 
This ha6 raised doubts of rnaipra 
ctice by Ms/RR}3. 	 .... 

(d) As per Board's extant instruction 15% of 
marks for written test and viva-voce tbethek. 
is required to be fixed for viva-voce. But 
in the subject selection, RRB/Guwàhatihad 

• adopted 15% of the sum total of marks. for 
written test (200 marks) shorthand test 
(300 marks) as well as viva-voce marks 
(90 Marks).. The marks of shorthand test(300) 
was therefore irregularly included in copu- 
ting the marks for viva-voce test. This has 
allowed the selection authority undue flci-  
bility in the final allocationof marks of Al 
a candidate though he might have secured less 
marks in written test. 	 . 

(e) In a number of ca'ses it has been noted 
that marks once allottd in the shorthand '1 
transcription sheets have been over-writtenj 
defaced and new marks allotted, obtensib3y 
to favour the dandidates of evaluator's 
choice. 

(d) It has. been noted in some ca5es, that though 
the shorthand dictation scripts do not 'con- 
tain certain materials of dictated passage, 

• 	the type transcription sheets contain the 
material of the dictated passage and in a 
better way. This indicates adoption of mal- 
practice in Conducting the shorthand test. 



. . 	 : ' • 	'•' 	 •• 	 • 	. 	. 	: • • 	'. :.;': 	 .:: . 	.• 	 . 	. 

I vT_!1: 

t
. 	

r 

.18 
 }r

: 	
, 	On a V18d1 cCtng, jt bae been noted ' 	

thatn 66 tain an8wr 
tjo Sheet) containjng poor Perfdrmanct  

CrIp-j 	- L 
	 higlier marks have been alloted in 

COflpr 
I ; 	 -. 	

son to that containj better 	 onainc The above irreguxajj in the selec-
tion are onjy illustrative and not exhaus... tiv 0 

 In any case, w.tth the abbve irreg... 
lar.itles detet in the Selection, the 
respoae8 were left wiui no other option 

; I 	 than to' canceij. the entire $e1ectjon By c 	 doing SOL no irregularity has been comuj... ? 	* 4 j -- 	 tted by the respnaefl3 - 
rather the same has beendone 

in the larger P.tb1ic interet Which has al9tought COfliLdeCe amongvb  
the Public .Theire1arjtjes were detec.. 

J 	
, 	

ted upona enqujc 	bythe 
* : 	

Vi1aflcej)èptt O the Railway and in COfl$ideratjonofauth enqui 	the Selec.. " 	 ti6n iJ 
aest10 has been cance11 and 

t 	 th9 appiiant siui not mafle any grievance ....., . .'. '..:.'.:;;.: 	:á1hst t;e:eame.r . 	. 
•A 4 	 5. 	Insuppo Of the action o the respondent8, 

5harnia, their 1eancj counsej had ubmjtted that the ;4 	I irregu1arj3 are t folds, namely, before the actual test 
took place, 600 

applicants had been arbitrarily exclud 

£ron the competition by the OUice âf the Railway 
Recrujt. ' 

,

r 	
inent Boardon untenable grcunas, and during the 

entire 
Course of the actual test i1rregu1arj8 which viated the 

8e1octjo s a whole had taken place. Under these Citcuxnstan.. 
I 

ces, acC'órding to him, the action of the responae8 in 

I cancelling the panel in pb1j interest cannot be fau1te 

and 1 ShoUld be SUStajn. 

6. 	
The APplicants have assailed the aotjo of the 

respondents in Canoelling the select Panel above terming 

illegai, arbitrary, despotic1 void and not maintainable 

in the eye of law. Mr G.Sarfa,1earfled counsel for the 

aanct 

8PPi16ants,it 	
out that the emkloyment panel was cance.... lied because of . 

 alleged maipLctjces or irregu1arj8 t 

	

Ot evez a single 	
O$ malpractice or unfair means or 	

comjtt by any of the applicants or 

1 	 Contd/.. 

- 



Vffr1 
- 7 - 

7 
attributed or• tttibutable to any of them has beencted  by 

V 	 V  

the respondents in support of their acticn. Referring to 

the case of progoty Szpply and Co-operative Society Ltd. 

reported In (1995) 3- GLR 327 in wiuch it has been held to 

jthe effect that every State £t.ion must be fair and iifornied 
• 	

•: 	
V 	 • 

	

• 	f reasons and administrative action ust not only be 
V 

r 	 - 
easonab1e but free from bias and malafidé, Mr SatmatbIüittèd. 

• 	 V 	 •• 	V 	

V •i• 	
V 

	

V 	 that the respondents had on the contrary acted otherisein 
V 	 V 	 . 

11espect of the cancellation of the select panel. The expressed 

round for Investigation was because of some alleged. a1prac _ 
fr 

tices but in the end ihe panel was cancelled on a corittàdic-

*ory ground of irregularities. According to him, in the V 

fact of all these , there isttrio escape from the conclusion 

• 

	

	that the respondents had with bias and malafide against the 
V 

applicants, arbitrarily cancelled the panel. Further, the 

espondents without giving arlopportunjty of being heard to 
V 	 •.; 	 .. 	 H 	V 	 •• V V. 	 V 	 • 

the applicants be±ore such cancellation had arbitrarily 

cancelled the panel. According to him, such action jSVflOt 

sustainable in law and in this regard he plaOed relian'f&'oh 

.he case of Pradip Kurnar Dás andothrs VéPOrted ifl 

GLR 459 WhiCh was upheld in the order dated 8.5.1986 in V V 

IJP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr 

V 	• V 	V  

V V V  

Sarrna further referred to the order dated 14.6.1996 Of th.th 
ribuna1 in O.A.No.9 of 1993 4n which after referrjngto 

the aforesaid P.K.Das & others case and also tO.D.V.flamanä 
and others, 198(4) SLR 50, the atIon Of the resódeflts 

to withhold apointrnnt of su.cessful candidates wj.thôut 
giving theriopportunIty of being heard was et aaide and 

V 	 V 

quashed.  

4 . 	 In. the light of ,  the above, we are now to Cosder 

rhethe..r the acticn of the responderts in cancelling the 

contd/- 

VV 	 - • 
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sect -1jt O or Stenographer (English) mentioned ., . 	•: 	.-- 	• . 	,.: 	,. 	•.. 	: 	•" 	• 	. 	. 	,.ç-,. 	 • 	. abi:w 	s Sustainable 1iri law. It has not been shown by the 

II I  
%pondents that the a1eged maipractices or lrregularitjes 

I e±erred to above were couItted or attrjbutej or attribu- 

tab1e toany of the present applicants. Onthe other hand, 

it is seen fro'n theirbmissjon 	at s 	 th 	it is the respondents . 	- 

- 	:- --•: themse ives who had. corncnted the. alleged maipractices . or 	- - 
I 	t the irregularities. The appicants have had 

I 	 to suffer becaus OIL 
4 

; a11.egeo acts of omission and/or Cornmo 	of the respon- 
4 

4 
t dents. According to the respondents they had in the facts 

I 	 ?_• 	.-?. and 	 c - 	. 	. the cIrcumstances of the case 	ance 	 sele t . 	-lled the 	c . 	..- 	- 

£ 

..- 	- 	- 	- 	-.-. 	- 	. 	- 	- 

: 

panel in larger public interest and in order to bring 	blic 

confidence in the admhjstration of the North East Frontier 
4  

Railway. These are indeed lofty ideals. Rut qe are In these 
r 

O.As concerned with the question whether on their way 

' towards these goals the respondents had not trampled under 

foot the rights of the aplicants. There is no divi 	of 
the fact that the seiedt. Panel was cancelled by the respon - 
dents without affording Fany opportunity of being heard to 
the applicants before the cancel1tjon Was made. In the 
case of Pradip Kumar Das and others (supra) 357..out of the 
790 successful candidates wh 	had been ernpanelled were 

screened out by the rortn East Frontier Railway on the 

ground that some maipractices were allegedly conitted by 

some of them. No opportunity of being heard Was given to 

them by the respondents before such action was taken. The 

Honje 	preme Court had held 

"It Was necessary according to the rules of fairplay and natural Justice that ............................................. 
. . 	these cand.a.tes who were included in 

the or.igiria select panel of 790 candi-
datec publjhed by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

Contd/- 



9 r 	 is 
ta)en. The judgrpent of the High Court 

r 	
quashing the imugned order on the 
ground that it as vitiated for non- 
compliance withi 1the rules of natural 
jistice can hardly be assailed." S..' 	 L - 	r 	 -- 

. 	 . 	 . 	 . 	 ., 	 .. 	 . 	 . 	 . 	

.- 	 ..., 

Thus according to this Judgment, the a1ected candi%es 

have acquired two rights. namely, the rightto get eoy.. 

: • : 	aP..th.right of. being heard'  

	

&djôja1 to them is taken. 1 The learned Railway 	ie14ad 
Wot c.ited any other case Jaw to contradict thi'crsiton. 

I 

; The present applicants are successful candidaèo 
. 	 : 	 ' 	- 	: 	• 	• 	 .. 	•.:; f 	 I 	

beer enpanel1ed for appointment to the post8.'fhe' th 
, 	

acquired both the aforesaid rights. The aforesáid?judrnent 
i 	of the Hon'ble Supreme Cout was rendered aqa1stb 

JR 

very same N.F.Railway yet 'the authorities of tiy 

	

thsen to Ignore 	 ei the 1q 1ajd down thern. 	he no 

hesitation to hold that shen the respondents had caflfled 

the Selecl Pane], without affording an opportunity of being 

heard to the applicants before the cancellation was 

the1 ha vi ate b6tht rights of the app11c." 

8. 	Mr.B.K.shara had submitted that the fact tha%he 

applicants were selected and ernpanelled does not binàzthe 

Railway authorities to appoint the applicants to thejqsts. 

In fact, according to him it was clearly htiPulated. £& the 

Employment Notice itself t 11-iat the selection of the candidates 
by the Railway Recruitment oard does not confer any right 
on the candidates. On the other hand, according to law the 
Railway authorities have the right to refuse appointment. 

Further he had referred to para 113 of the Indian Railway 
Estab1is1ent Manual Volume I (Revised Edition 1989) in 

suport of his contentjo that selected candidates canbe 

refused appointments. We are aware that there are ly and 

rules in this reçard. The para 113 aforesaid reads thus 

C9rjp.. 

• 	 • 	
I 	 • 

- 	

L ' 
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;p 	
1ji 	 or a 

guarante of employment on the railway 
on 

$4 	4* : 	Which is subiject to hisqt.ialifyizig in the e-; 

	

	prescribed mdjca1 exarnjnatj0 and to his 
g.here Suitable fPr;'servjceunder dcvernment.w 

I . 	 .. •: 

	

, 	 . 	 • 	 . : 	 . • 	 • 	 • 	 : 	 . •• 	• 	 : . • 	 • 	 . 	 • 

. 	
:

Of this.. .fl.1e/para.shows t4t there -Inu;t 
exist a ¶ f44 4e 

fau1t or deficiency bh the part of a selected Candidate in .. . :ord6r , 	 hIm an ppo1ntrnent to a post under the - 

railway for wch he was selected. In this particu1  ar case 

however the applicants were denied appoinents for no 

%t: 	fault of theirs. They ha subjected themselves to the rigours 
tf  

RV  of the examination..and tests Conducted by the respondents 4 t)k 	giving out the best they could with the sole expectation !ç 
j4 	 to come out successful within the standards set by the '. 

1;c 	respondents. No blame as been apportioned to the They 
. 	. . ... .. •: 	hd nOt: also been allowed. to .rach i44  

4 
lated 

in the para/rule mentioned above in order to ascertaj 

;i 	 whether they are Suitable for appointment to the posts. 

I  

4 I 	
It may also be mentioned here that the learned Railway I 

counsel had sought time to produce certain records toenable 
l. 	• 

him to make ubrn3Sofl. He was allowed time. But though he 
had produced some adrninlstrdtjve reccrds before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the applicants 

with regard to the answer scripts or marking 

thereon are tncrefore rot subtantjated before us. 

9. 	
le are in a society which upholds the supremacy of 

the rule 
of law. Thereore,4an administrative action which 

is done without observing due process of law or the relevant 

law or rules prescribed is liable to bequashed. In the 

light of our.discussion and findings above, we are of the 

/ 	
view that the respondents had arbitrarily and illegally 

contd.. 

=--- 
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cancI:1'd. the select panel. Thet ore, the action of the 

respojjdts in cancelling the panel is not sustainable in 

la6Sequentiy, the order No.RRB/Q/41/90 dated 5-9-96 

(Ai A.vIIi) issued by the respondent No.3 and the 

Rajy Board letters No.96/E(RRB)/25/12 dated 7.8.1996 

and4No.6/E(IuB)/25/13 dated 21.8.1996 mentioned therein 
'&r  

insofaras they relate ip category No.7 Stenographer(g1js) 

of th 	 e nploymcnt Notic No.1/95 dated 26.441995 are liable 

to -$st aside and quashed. Accordingly, they are hereby,  
set'aside and quashed. Further, we direct the respondents 
to 6oinpiete the process of recruitment to the posts of 

Stènpgrapher (English) aforesaid in accordance with law and 

rules within three months from the date of their receipt 
( 

of this - order. 

1O. 	Al]. the above Or.gina1 Ap Plications are allowed 
in 	lines indicateä above. No order as to costs. 

- 	
/ VIcE CHAIRMAN  • 	- 	

Sd/.. PEmBER 

Whit- 
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 Annexure A.VIII - • 

- 2. 

For use in Tribunal's office :- 

Date of filing 
t 

Registration No. 
I 	 • 

Signature 

I 

Registrar, 
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A ADMIEISTRATIV TRLB AL 

1W AT IB 

• 	Consolidated Application as per,order dated 18.2.97 in 

- 	•.. - 	Lis c . Petiti on No .30797 

0.A.No.150/96 

Shri Nrltunj ay Ghosh 	... Applicait. 

-Versus- 

Un±on of India & Ox's. 	... Respondents. 

An ADplicatjon under Section 19 of the Adrinistrative 
Tribunal's A6t,1985. 

I N D E X 

- 
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1. 	PARTICULARS OF THE APPLICANTS : 

Shri Mritunja Ghosh, 
son of late Promode Rn.Ghosh j  
Bly .Qr.No.226/B .Gosla,Maligaon, 

uwahati-11. 

2, 	PARTICULARS OF THE RESPONDENTS : 

1. Union of India represented by 
the Secretary to the Govt. of India, 
Ministry of Railways, 
New Delhi. 

2. The General Mager(P), 
N.F.Railway, Maligaon, 
Guwahati-il. 

3* The Chairman, 
Railway Recruitment Board, 
Guwahati-l. 

4. Member Secretary, 
Railway Recruitment Board, 
Guwahati-1. 

3. 	PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATIQN IS MADE  

This application is made for implementa-

tion of recommendation of the selected candidates for 

appointment as stenographer(English) at the scale of 

PaY 1200-2040 vide Employment Notice No.1/95 Category 7 

(tnexure A.III). 

Restraining the respondents from completing 

the_process of employment notice No.1/96 category 1 

(Annexure A.VIII). 

Notification dated 05.9.96 under No.RRB/G/i/ 

90 is sued by, Shri B. Kalita, Chal rman, Railway Re cruitment 

Board, Guwahatl cancelling the recruitment panels of 

stenographer.... 

"y- 
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Stenographer(English) in scale Us,1200-.2040 under 

category No.? of Employment Notice No.1/95 dated 

26.4.95 and Craft Teacher(Bengali Medium) in scale 

Rs • 1400-2600 under cat&gor No.6 of Employment Notice 

No.3/94 dated 19.12,94(Annexure R.I of the written. 

statement). 

4. 	JURiSDICTION 

The applIcant declare that the subject 

matter against which hèwant'redressaJ. is within the 

jurisdiction of"the Tribunal. 

5 	LIMITATION : 

The applicant further declaretthat the  

applIcation is wIthin the limitation prescribed under 

Section21 of the Administrative Tribunal's Act,1985. 

6. 	FACTS OF THE CASE : 

6;1 	 That the applicant is a citizen of India 

and as such he is entitled to 11 the rights and privi-

leges guaranteed under the Constitution of India. 
I 

6.2 	 That the applicant has passed the 

Matriculation examination in the year 1983 and Pre-

University Examingti'1 in the year 1987 and has also 

obtained diploma in typing and stenography. 

The testimonials are enclosed in this 

applicatiOP and marked as Mnexure A.I 

landA.II. 

Contd.. 

])tLj WL? 
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6.3 	 That the respoident No.3 made an 

advertisement for testing cididates 'or stenographer in 

the scale of pay .1200-2040 through The Assim Tribune. 

and it was clearly written In the advertisement under 

V 	 clause 12 of general instructions that the post of 	
V 

V 	
stenographer may be increased or decreased. 

6.4 	
V 	That the applicant in response to the 

advertisement made by the 1espondents on 26.4.95, as 

appeared in The Assam Tribune, has applied for the post, 

of stenographer. The said adv?rtiseflieXt runs as Employment 

Notice No.1/95 CategOry 7 

• A copy' of the said advertisement is 
V 	

annexed herewith and marked a 	
V 

V 	 Annexure A.IIi. 

6.5 	 That the applicant made application for 

appointment as stenographer at the scale of pay 1200-2040 

giving all particulars such as academic qualification, 

Page proof certificate, diploma certificate in typing 

and stenography etc. 	 V 

V 	
6.6 	 That the respondents being satisfied with 

the requirements of the candidature for the post of 

stenographer as noted above called f or written test 

fixing the date as 27.8.95. 

V 	 A copy of the call letter is annexed 
V 	

herewIth and the same is marked as 

Arnexure A.IV. 	• 	 V 	

V 

V 	 V 	

d'.JJ.LVIS••SI 
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6.7 	 That as per the call letter the app1ic.it 

• 	 appearedin the written test,diclexceilent In the 

examination and hebecae successful in the test and. 

ac.coidingly there after the applicant was cIed for 

speed test both. in .tying and stenography and this was 

held on 4/5.11.95.. 

A copy of the same cali'letter is annexed 

herewith and marked as AnnexureLV4 

6.8 	. 	That in the speed test the humble 

applicant did excellent and accordingly he was declared 

sue cesful and thereafter the applicant was "cJ..led for 

a vjva-voce test and in this test held on8.1195 he 

also became successful and was selected by the respondent 

No.3 and thereai.ter recommended the name of the applidant. 

to Respondent No.2 for appo1ntment. In view of incre&se 

of the vacancy, the respondent rightly and validly reco-

mended he name of the applicant alongwith 15-others, for 

appointment. 	- 

A copy of the.. said recomniendation 

consisting the name of the applicant 

ajongwith otkrs is annexed herewith 

and same is marked as Annexure A.VI. 

6.9 	. That the written test, speed test and 

vlva-voçe test are conducted by the Railway Recruitment 

Board headed by the Chairman, which is an autonomous 

body like any other Railway Recruitment Board in the 

country. Moreover, tne responsible off-leer was deputed 

to the selection board on behajf of the Respondent No.1 

and 2. 	- 	 Contd...... 
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6.10 	That the applicant begs to state that as 

per advertisement dated 26.4.95, once the candidate is 

selected after going through all the stages/tests viz 

written test, speed test and viva-voce test and when the 

name of the applicant was recommended for appointment 

as stenographr,. the Respondents i.e. Respondent No.1&2 

are duty bound to appoint the applicant in the existing 

vacancy of the stenographer. 

6.1]. 	That the applicant bgsto state that 

though finaJ list of 16 candidates including the nae of 

the applicant i.e. Annexure .3fI was recommended on 

9.11.95 to the,Respbndent 1o.2 for appointment, the 

Respondent No2 did take no action on it aid the applicant 

was at a loss of having not received the appointment 

letter. 

6.12 	That the applicant rade representation to 

the Respondent, No.2 dated 10.6.96 requesting him to make 

appointment. 

A copy.. of the representation is annexed 

herewith and marked as Mnexure A.VII. 

6.13 	That while the applicant was anxiously 

waiting for the appointment letter he was surprised to 

see the advertisement 

the respondents wante 

post of stenographer. 

news, papers including 

No.].. Having seen the 

notice No.1/96 dated 20.5.96 where 

to test 8 candidates for the 

This advertisement appeared in local 

notIce board and runs as category 

advertisement, the ani.ety of the 

applicant. .. . . 

- 
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pplioant multiplied and again he approached the 

respondents aild 'no respone 'at all tas there fro6 the 

respondents'. The applicant belIeves that some foul play 

may take' place in vi'ew of the advertIsement No.1/96 dated 

20.5.96. 	 I- 

A copy of the advertiement Notie N6.1196 

is annexed herewith and marked as 

AnnexureA.VIII. 

In this connection, the applicant begs to state th at 

alongwith him there are 15 other candidates also duly 

recommended for appointment to the post of stenographers 

and while none 'of the recommended àandidates is appointed, 

pub1ict1on of another advertisement is creating suspicion. 

In this connection, the applicant further beg's to state ' 

that there was another Employment Notice No.2/95 category 

No'.i where 21 candidates were recommended for appointment 

of office ciTerk in the scale of pay Rs.950-1500 and all of 

them were appointed' though they were appeared in the 

tests subsequent to the applicant. 

6.14 	That the applicant begs to state that the 

s el e Ct iofl of the applicant is vao Id only upt o one year 

as 'per existing rule of the respondents. 

6.15 	That the applicant beg to state that the 

respondents by the notification dated 05.9.96 under refe-

rence No.RRB/G/41/90 4ate issued by Shri B.Kalita, ChaIrman, 

Railway Eecru.Itment Board,Guwahati has cancelled the 

recruitment panels of stenographer(English) in scale of 
1200-2040 under category No.? of Employment Notice No.1/95 

d ate d . . . . . . 



dated 26.4.95 and Crt Teacher(Benga1i Medium) n sc&.e 

1400-2600 under ctegørr No.6 of E.mployment NotIce No.3/94 

dated 19,12.94 actii of which has resultedmis-carriãge 

of justice and multiplication of illegalities. 

7. 	GROUNDS: 

	

7.2 	For that in view of the selection as pe± 

Annexure A.VI, the plicant Was sure that he would be 

appointed soon under the respondents and as uäh he did 

not make any attempt for appointment in ahy other 

department, 

	

7.2 	For that injustice will be done'to hitn if 

immediate appointment letter Is not issued. Nbre'over, 

alonjwith the applicant, the.whole family will sbife very 

adversely. 

703 	 F0rtht the adverti•semnt No.1/96as ref- 

erred in Annezure A.VIII is ill-conceived, confusing, 

• 	 coiflicti.ng, contradiötory, inharmpneous :and acting upon 

• 	 it will be illegal and uncalled for and the applicant firmly 

believes that this Honbie Tribunal will direct the 

respondent No.2 to implement the reommendation.of Repon- 

dent No.3W and 4 (Annexure A.VI) and in the event of non- 

• 	 jssuing t4aa such direction, the applicant will be deprived. 

of the right of appointment conferred uponhim after. the 
• 	 selection. 	. 	. 	. . 	. 	• 

• 	 7,4, 	For that the cancellation of recruitment 

panels is lUegal, arbitrary, despotic, void and not 

maintainable in the eye. of law. 	• 

Contd,..,, 
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80 	 RELIEFS SOUGHT FOR : 

In view of the facts and circumstances ,  

of the case the ap1icant preys for the following reliefs:- 

That the applicant may be appointed with 

immediate effect with a direction to give the seniority 

from the date of recomniendation for appointment i.e. 

dated 9,11.95, 

Tht therespondents may be directed not 

to implernentthe advertisement No.1/96 (Axmnexure A,VIII) 

till the applicant is appointed 

To set aside and quash the cancellation 

of recruitment panels issued by the Chairman, Railway 

Recruitint Board, •Guwahati under reference No.RRB/G/41/90 

dated05.9,96 (Armexure iLl of thewritten statement). 

Any other relief/reliefs as this Hon'ble 

TTibUnai considers fit and proper. 

INTERIM RELIEF PRAYED FOR : 

i. 	 That during pendency of the disposal of 

the application, direction may be issued to the Respondents 

to appoint the applicant with immediate effect. 

That the respondents may  be directe'd not 

to appoint stenographer against advertisement No.1/96 

till the applicant is appointed. 

WfTIR MTY OTKER APPLICATION/PETITION FILED 
AhW (P1P T0TTP9 /1'PTDTThT AT. 

The applicant beg to state that he has 

not. . 

Jjw 
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has not f fled any .other case appi i cat ion before any 

Court/Tribunal. 

REMIDIS EXHAUSTED : 

The applicant beg to state that he has 

exhausted all the remedies and there is no other alter-

native but to approach this Hon 1ble Tribunal for justice. 

PARTICULARS OF THE POSTAL ORDER : 

• 	Postal Order No. 

Date: 

Issued. by: 

Payable at : 

An Index with particulars of enclosures.is  

enclosed. 

PARTICULARS OF DOCUMENTS : 

As per.  Index. 

Ver1fictjon,......., 

• 	P7)e 



VERIFICATION 

I, Shri Mritunjay Ghosh, son of late Promode 

Rn. Ghosh, aged about 31 years, by caste Kayastha, 

by religion Hindu, resident of Rly. Qr No.226/B 2  

Goshala, Maligaon 7 Guwahati-11 do hei'eby solemnly affirm 

and verify that the statements made in paragraph 1 to 6 

and 8 to 14 of the O.A. are true to my lQi.owledge and 

those made in paragraph 7 of the O.A. are true to ry 

legal advice and I have not suppressed any material 

fact. 

ATD I sign this Verificatjoni this 2lkd ay 

of 	 1 1997 at Guwahati. 

lot 

0 
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LWAY NOTICE , 
I.,.  

ILWAY RECRUITMEN BOARD: 

	

, 

A f GUwAIIAT( — 	St.ation Road, Guwahati 781001 

.:ja 	: 264.. 95 •.2;.., - 
I \lPLO'iMI.N OTICLNO  

'.. - 	DAT} OFPIJ13TLCATIO\ 03 
-a- -r---.-- 	 ClOSING DATF qkp . ..........• 	. . - 	- 

- -. .- Applications arc invlicd in i)iecribd application form 
tin :tinahle from the important Railway St ations or in a 
I)ru)forua enclosed herewith (to be neatly tya'd) iou standard 
size thick paper, only one side) for the following temporary 
piists liely .  to be permanent on the Northeast.Frontier 

- 1aiIway. Applications con plete in all respeéts along with 
- rçquiredcnclosiiresshoulcl hesenttotheA.ssislantSecre, 

Railway Recruitment Board. Station Rgahati:j8jQj.) 
'XmiucTertiflcate of posting so as to reach the Board's 
office on or hetorci 7.30 hrs. of 9'/95. The applications can 
also be dropped in the 'Application Box" kept in the RRB 
0(0cc before 17,30 hrs of 9.6.95.kMPLOYMENT NOTICE NO. 
AND - 
.AJ'I1LIESMUSTCLEARLY BE \VRITTEN ON THETOPOFThE 
COVER ENVELOPES POS1TIVELY 

DEPARTMENT: MANAGING 'F' BRANCH: - 

CATEGORY NO. 1 : ASSIF. TEACHER GRADE -I 
, (BOTANY) in scale R.s 1640-2900/- for English! Bengali 

Medium Railway School. Temporary but likely to be made 
permanent. No. OP POST : 1 (UR). QUALIFICATION: lInd 
class Mastcrs Degree in Botany. (ii) University. Degree! 
Diploma in Education! Teaching or Integrated two years post 

graduate course ofRcgiontf Colleges of Education ofNCERT. 
(iii) Competence to teach through Englisg and Bengali 
Medium. AGE : 20 1040 years. 

CATEGORY NO. 2 : 'ASSIF. TEACHER GRADE. 1 
(PHYSICS) in scale Rs. 1640-2900/- for English! Bengali 
Medium Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO OF POST : 1 (UR). 
QUALIFICATION: (i) II Class Mast'rs Degree in Physics. (ii) 
University Degree! Diploma in Education! Teaching, or 

.Intctrated two years post. Graduate course of Recional 
if Edaca an af uaJrf, (:it) Campttti. 'i • ucn 

through English and Bengali Medium. AGE : 20 to 40 Years. 

- CATEGORY NO. 3 -: ASSTT. TEACHER GRADE-Il 
(SCIENCE) -in scale Rs 1400-200/- for Assamese-Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST : I. (CR). QUALIFICATION : (1) lInd class 
Bachelors Degi-ce with one of the following group of subject. 
45; marks can be considered equivalent to lInd Class where 
there is no demarcation of class in Bachelor's Degree. (i) 
Physic:s, Chemisrry and one subject out of Maths.! Botany! 
Zdolo'. Or (ii) Botany, '-Zoolo' and one subject out of 

- Physii-si Chemistry. (2) University Degree! Diploma in 
Eiucati,,n/ Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to 
teach through Assamese Medium. AGE : 20 to 40 years. 

CATEGORY NO. 4- : ASSTF. TEACHER, GRADE-I 
• (COMMERCE WITH SPECIAL PAPER BOOK-KEEPING 

ACCOUNTANCY)in scale Es 1640-2900/. for Assamese 
Medium Railway Higher Secondary School. Temporary but 
lielv to he made permanent. NO. OF POST : '1 (S). 
QLiALIF'ICATIO'N : llr.d Class Masters Degree in commerce 
with special paper Book-Keeping and Accountancy. (ii) 
1 . 1 11  iversit V florop ' I un!,, 01:) 10 F3,, 	t I,,,, / T,.,,e hin 	- or 	- - 

colleges 01 	oucauon 01 111 	uompetcnce to tcach 
throigh Assat Sc Mediun AGE : 20 to 40 years. 

• 	
ATEGORY 'NO. . 5 : .'ASSII'. TEACHER GRADEj 

OMMEI10E WITH SPECIAL PAPER BANKING) in scale • 	
Rs. 1(40.29O0/risaxne 	Medium 	Railwã 	Highc 	. 

- 	Scondary .Schol. 	I'tñpurary 	but 	likely 	to 	be. made 
p.rm went. NO OF POST 	I (SC) QUALIFICATION (i)lIn 
C1 'iss 

	

M tstI 	Dei,rc in Commerce With 	peciaI pape' 
Baitkmg 	(U) 	rersitDeret/ DipIomain Educationf 

.. 

'1 cic ling.'Or. lntcf:àLed 	 Post. Griduate course of 
• Regionil College o ( Education of NCERT. (iii) Competence to 

vt ..t.ch through Assamese Medium AGE 20 to 40 )ears 
.'& 	CATEGORYO 6 DEMONST1ATOR(PtJRESCJENCE) jn 
sc.ale Es 1400 2600/for English, Bengali Medium Rath%ay 

"School. Ten 	?ai' but likely to be made permiinent. NO OF 
15  

- POST :2 IRIR, 1-8C)1QUAuFlCATloN 	(i) Hod CIas 
lchelor.sDgreewith Physics,Chemistryandonesubjectout' 
of l3otany/.7Awiogy 45% marks can beconsidered equivalent . 
to Ibid Class where there is no demarcation of class in 
Bacllelor's.tDegree.ii) 	University 	Degree/. 	Diploma 	in 	. 5. . 

.Education/.Tcaching 01 4 years integrated Degree course in 
regional collegcsof Education of NCERT. (iii) Competence to 
teach through English arid Bengali Medium. AGE : 20 to 40 
years. 	 ..-. 	.- 	. 	.....,- 5 

2 QQA. NO OF POST: 10 (UR-5, SC.2, ST-2,OBC-f). . . 	6 

QUALIFICATION: Matriculate. SPEED :80 W.P.M. & 40W.P.M. 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and will be 
given preference. AGE: 18 to 30 years. 	 - -.-. 
DEPARTMENT: MEDICAL: 

CATEGORY NO.8: STAFFNURSE in scale Es. 1400.2600/-. 
NO. OF POST: .14 (UR-8, ST-a OBC-4). QUALIFICATION: The.. 
candidates must have passed Matriculation or its equivalent 
examination and possess a certificate as Registered Nurse and 
Midwife haviñg'passed the three years course in Iieneral 
Nursing and six months course in Midwifery from a School of 
Nursing or other institution recognised by the Indian Nursing 
Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance increments on the merit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register. They must be able to speak in E:iish, Hindi, 	. 
Assamese or BengalL AGE: Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male/ Female 
candidates can apply. 	— 	. 	. 	. I' 	...... 
N.B: 	 - 	- 

(i) A. 	'RcixtIk,F 	-upper sge--s  
communitics/ categories ofcandidates have been given by 2 . 
years besides the age relaxation given In para-2. This 
relaxation Is applicable for 2yers with effect from 15.7.94. 

(U) The Candidates must have acquired the essential 
quallflcatlons as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible to apply. 

 . GENERAL INSTRUCrION.  
1.1 	ABBREVIATION USED: SC - Schedule Cast; SI - 	- 

Scheduled Tribe, -IJE 	Un-Reserved, OBC - Other 4: - - 	•. 	Backward Class, l.PAC - Indian Postal Order, EXSM 
.Ex-SeMceman, PH-Physically handicapped. 	- 

l.2 - 	The i'uurnhor of vacancIes shown may be Increased or 	-, 
deercascU. 	 . 	. 	L...ul 

I.. 	SC/ST/011Ccandidatcscanapplyagainstliflpostsbut 
they, will 	hive' t 	cmpete with 	UR candidates: 

- 	SC.-.ct'OBC candidates necl apply strictly against 
their respective va&ancics oniy. 
AGE LIMIT: 	• 	-- 

2.1: 	The age will be reckoned as on 1.5.95. The upper age 	- 
1irla ? abIeasu ?der:. , 	-' 
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\ 	 - 	 :.. 	 • 	 .. 	

:.. 
w/G/co\/1s5/lo9)t I 	 Datc 9-1t-95 

N- -O T I C  - 	- 	P - 	 - 	- 	- 	- 	- 	-- 

_) 	'-S Sub - Iicru1tent selection Lor the po5t 
o 	

inraph 
scale Rs '-1200-LO'iO/_ Lider Lrnp1o_ 
mont Notice No.1/9 category 1\10 ,7 
and GI/P,4LGts indent o L/227/216/ - 	
ldti3/2/ljectt Pt,ll dated 7..95. 

Da0 f Wrjten Test: .27_95 
Jae of Speed 	Test; 0 -11_95 ( for 80 11.pn.) Date of Speed 	Test: 05- 11_95( for Go Date or Viva 'Voco Tost:Og_1195 * Date of p -mel approvefi 09-11_95 	 :1 yo- 

' The selection Bnard held the Viva voco 
test on. 8.11 95 foj' the rccrujteiit. or Jr.Stcno- graplier (F.ng) under mployient Notice No.1/95 	 1 C-1t.No.7 in scale It • 1200-20o/_ 	has found 	

: 16 (U1t-101SC_2,.ST._21B2) caidatns suitable for 
the said post and their names arc recornended to  II 	/H Xi 	n 'n O'WFI? OF MEItIT a gao. 	

. 

	

AG tIN.T U R,VACANC.Y 	
' 

2kllNo. 	]'amo of candidate 
8 1070' 	AnJalj. Devi 
810786 	Asin Ciiakravorty 
810793 	Mrltyunjoy Chosh 

	

1, 	810018 	Debasjsii thojd1iu 

	

5. 	810589 	I11pak Chaicravorty 	
t 

	

6, 	8 10777 	Pr!p Kr. Sacar 	 ,. 	 .. 

- 

	

8. 	810767 	. Kamala. Dea 	 ' 
- 	9. 	810794 	Pabitra Kr Kakati 

- 	10. 	810759 	Satyanaxayj Gowij 	 . 
AGAINST SC.VACjLCy: 	. 

• 	1. 	820123 - 	T. lCshna Das 2 	820246 	Sanjoy ICr, Rca 

---------------------- . 	

,• AGAINSTS.T /&CUC\ 	

k 830077 	13'iro 830108 	 cy kr Daimayy 
.. AGIJN5'p_O.ij. C. VACANCY 

	

- 	 , 	 - • - 	1. 	840025 	Sarjtosi 	
: - 

(I.ifa t>  
°P) t 	 /rx 	

£orirJ'Gry 

•. 	.. 



() 

I 	TO 

The Genral Vanager 
rI,F.?ailwar, Mhligaon, 

Sub: 	Appointment to the poat of 'Junior 
Stenographer' in pay scale of a2OO.2QO 
per xonth. 

Sir,,. 

We humbly beg to bring to your kind notice that 
our namoacre rocoramended by the rilwy Recruitment 

• . . Boad/Ouwahati for appointment to the poat of 'Junior 
Stenographer' (English) in 1C3Le of pay Rs.1200s20O/ 
p.mo  no publie4 in 'The Awam Tribune' dated 12.12.95 

• 	
. and Eployient Ilewa' dated 23.12.95  etc. 	- 

• 	Sir, me are eagerly waiting for a foxal 
appointment letter $nce December ' 95. We shall deen-
it favourable of your kindly look into the izatter and 
arrange to iaoue the appointnent letter at the oarliemt. 

ThanIcing.you 	 • 

• 	 •Yourza faitIlfulih 

Dated 10.6.96  

• • 	 • • 

	/ . 	So].cted candidate for StnoboJ 
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•1 zq 

;- 	;: 	 jJ 	41- CategbiyNo26 BE(Mechaiica1) 

- 
fAILWAYNOTJCF CategoryNo 27 Diploma ui Mech Engineering 

Nu 
College/r' 

- 	? 	. 	
•k' 	 '. 	

-4 	4 	 - • ' grduate with English as a su Ject p us a degTee o 
standard of B A. (Hons) in English and a degre 
Category No 30 	Diploma in Civil or Mechanici 

GUWM•AT1 	- 	 - -, qua ficatIonofDipomainCiilEngmerwgbecor 
- ::'ARa_ 2 them 	•- 	.*r 

. RAILWAY RECRUITMENT BOARD : GUWABATI 	.. . 	 . 
No. 21 : Degree in CiviI Engineering. 1Ccxegoiy 

:: 
32 (1O+2)with science and Math .- 	EMPLOThfENT NOTJCE NO 1J94 Engineering 	eebgible. 

. --.-. STATIONROAD,GUWAllAT781OO1 	 -. 	-- Catego 	No. 33 Mmnum IT! cecate in Dr' 
' 	 • 	- - . 	: 	 . 	- AD • 20/05/96 	. India NCVT) in Ci\ il Engg from recognised Insu 

duration. (.ivtI En. Dpiorna hoIder and holder 
Ucations are invited n prescribed 	obtainable from 	ny important Railway Station -. 

will also be e1iiibe.  
(orma application given below (t.o be neatly typed In uBtngonesIdc only in a 8tandard 8ZC .AttlOfl 

)'j 	3-4 : Matric 	tus 3 'rs. dipkrna Ln C 
ixr) forthe foUowng temporary posts, likely to be permanent, in the Northeast Frontier 

colleges.  AppLications complete In all respects alongwith required ncIouréa should be sent to the. . .. 

:: 	 : -: 

' 	
No. 37 : 	eide 	prefeience 

FTapplications can also be dropped in the Applicaton Box kept n the RRB Office 
• 	 • .. -. 	. 

Honours & Master Degree. The candidate shoul . 	--- :5o trs. o130/06/96. titc: 	. 
APPLIES 

minute inEiiglishr25 	 H - MENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THECANDIDATE prescribed educational qualification. 
:.EARLY BE WRITTEN ON THE TOP OF THE COVERNVELOPES POSITIVELY. 	. : 

,.. 	. - . 	.:• 
Cazegoiy No 38 	(i) lInd class Master's Degree 

'I. 	
l 

) 	c 	' _ 	. 	_. 	._  University Degree/Diploma in Education/Teach 
.Y 

SCM 	- 'sIrPEND 	VACANCIES •r' gX PERiOD • 	.. AGE 	' : NAME OF 	 . Course ofRegional Colleges ofeducation of N.C.E.R• 

FilE POsr 	- 	OF PAY 	DU1NG 	 ,. OF 	AS 04 ..- medium 	 .. 
. ;rTn!IN - -111 Sc &!pBc 	 TRAINING 	O1-O •: 	 ... Category No. 39 (i) flnd clasà Bachelors Degree 

rapher.(Eng,4 	 . 	
_ .ufliorheerf003OOL 	.qfl.UJJ/. -.02 	1 01 	- 	04_' Botht2monThazuo4TY 	. 

Botany/Zoold'. 45% marks can 	e considereii 
. 	. 	 .. ernarcationofclasstnBa.chelorsDegree (u)Uni 

l4.2Oo;. - Rs.132o/.7 	02 04 	l4Both 	24donths18o25Yrs. 	- OR 4 years integrated 	Degree course in regi 

135.0/ Competence to teach throug) English and Beng 

:iIeComuni- • . I400.2300/..i13201.:0702:02 	13 	Both24months 	l8to25Yr N.B. 	(i)A GENERAL RELAXATION IN U 

:nspector/Gr..11. 	- 	•.. 	- 	... 	13504--- 	 -. 	.- 	. 	. 	. 	- 	- : 	CATEGORIES OF CANDIDATES HAy 
:elecommunici- 	 Rs. go,c 	080306 06 	23 	Both 	l2months 	l8to26Yrs ..?500h/ RELAXATIONGIVENINPARA-aTHI- 
.mtsnerIGr.-lIl 	............ - 	.. 	 .. 	... 	 . 

.... 

. 	 - i.rri FROM4/8/95. 
LDraItsman 	'. 1200-2040/R. 1200/.. 04 	01 01. 01 	07 	Both' l2month., 	18to2Yrs 

- - 	.. 	. 	. -. 
. 

.. N.B. (u) .fl 	CANDIDATES 	ST HAVE ACQ, 

inc foremso/ 	-- 2000-32001. Ri. 2000/- 	1 	01'- 	- 	02 	Both 	12 nionths 	to 30 Yr, . .- . . - 	. LAID DOWN AT THE TIME OF SUBM. 

putyShopSupdt. 	 .- HAVE YF TO APPEAR AT THE 
' -(echutfri (I2ect) 	1400-2300/- Ri. 3400/- 	09 	0601 	03 	lB. 	Both 	24 months 	181028 Yrs. - 	- WITHHELD OR NOT DECLARED &J 

OL-- 06 	• Bothl2months 	18to25Yii. - - LGENE2ALLN9ThUC'rION -  
- 	.. 	-• 	. 	. - 	- 	. 	. 	- 	.. 	-. 	. 	. 

 

	

1.1 AflDDLtA'rT( 	- ........ 

	

. 	j. 
-. 	- 	- 	. - !.U0.1Co! 	rUc;- 	-- 01- .-.- 	.01 	8cm 	.21 'nth.s 	2Qti30.Yt' 

- .dDrsftaman 	-- 1600.2660/- Rs. 1600/.01 	---- 	-01 	Both 	.t2month20to30iii dti1Ce,-Sciiedu1ed Tribe 
- 1 P0 	lndian Postal Order.  

Apprentke 	. 	1400-1440/- Its. 1400/.. 06 	02 01 - 02 	- 	Both 	24 monthi 	20to28 Yr -1.2 The number of vacancies shown may be in 
-rca1ApprenUce 	 Ri. 14O0/ 	06 	° 	-. 11 	Both 	24 months 	20 to 28 Yr. • 	- 

erapat 	-. 	 . - 	. .. 0 	.- 	- 	01 	Both 	- 	18 to 28 Yr 
1.3 SC/ST/OBC candidates can apply against 

..i.i 	 -, can 	a es. 	 candidates need . 
ire 	- 	,. -.1400-2600/-- 	-- 	•-, 	13 	0402 	07 	-;26 	Both 	- 	-' 	2Oto3SYr5 

	

.:!..I35o.2zoo/. 	_.04.0l01..0lT07 	Both 	:_f.20t030Yr5 
only. - 

Lsmt 
AL 	 975-1540/- 	-- 	 - - 	02 	-Both 	:-1 	l9tóZ8Yri 2.AG-ELIMIT 	-. 

chanics 	 1320/ 	04 	0201 	01- 	08 	BOth 	24months 	lSto2SYrs.- - 	2.1 Thegewillbereckonedson01.O6-96.T1t 

SL 	 - By 5 years for SC/ST candidates and b 
OL. Ri. 2000/ 	- -01 - 	- 	01 	Both 	12 months 	2) to3O Yr By 5 years for Bonafide displaced G1a- 

Byl0yearsmcaseofphysicallyhandic 
'chzrn' 	1400-2300/ 	Rs.1320f'04 	0102 	01 	08 	Both 	Z4months 	l8to28Yr. Upto the age 40 years for RESLRVIS- 
tech) - 	 44. 

06 	02 	12 	Both 	 IBIO28YI-S. Uptotheextentofservicerenderedby(- 'riunExszmflerjl3201350/ 	Ra1320/ 	0301 

	

.- 12o-3,o4o/ 'Ri. 1200/ 	101 	01 	- s 	02 	Both 	1 months 	181028 Yr. Labours/substitutes provided that th 
(contmuousorbroken)subjecttothec 

1400.2300/ 	Re. 1200/ 	02 	- 01 	- 	03 	Both 	24 months 	18 to 28 Yrs. 
...............

Administrative offices of the Railway or 
.. 	- uniorChem1caL..1320-2040/-'Rs.132OL. 02 :_... 01 	- 03 	. Both 	12months 	lSto25Yrs. -. 	 - 

-: 	:' 	. 
e sc,-'ietles and institutes upto 5 yea- 

upper age limit of 3 	whichever i years 
rn,cal 	' 	1400,230  0/ 	Ri. 1400/ 	02 01 - 	- 	03 	Both 	12 months 22 

Upper age limit in case ofwidows divorc 

utyShop 	.Y.:2000-3200/- P.s.20®/; 	01 	01 01 	- 	- 03 	Both 	12months 	2Oto3OYr,. - -, 	- 	theirhusbandbuiiotiérrarriedshallb 

- Workzhop)  (g) UptonaxiinCm age of 45 years for repat 
- t 	India on Cr after 1st June 1953 and I 1400-2300/- 	Ri. 3320/- 	05 	02 01 	02 	10 	Both 	24 months 	18 to 28 Yr. 

-. 	 . uop) - Pakistan (Nov; Bangladesh) on or after 
. 	- htafTrs.in 	- 	- 2p00-3200/- 	Rs.2000/- 	02 	01 - 	- 	03 - 	Both 	12 months 	20to30'irs. - 

Gr II 	1400 2300/ 	.- 	01 	- - 	01O42 	Both 	 18 to 28 Yr. . .stt. 
Cardidates &wuld a'-piy in thur o -nhard  

1s 	Bs i4fLia_.J4 	.'4..-.aqil' 	 IRt^9R Yr.. - - men (not in nc,r 	on eooñ ouixiitv nlin 

-: 	 - 
- 
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al,  ie,~ifth...i~hec̀k-'up 	of aJ 

V 
::for:LPstudents . 	

bQys2çreate 
.- 	 -- 	 . -- 	 .:- 	 •- 	'. 	 .. 	 ..: 	. 	 •. 

	

From Our Correspo'dert 	, Bongaigaon tosn a per Laid 	SarkarconctedAbdoIRah nan 	 -' 	OUt cozi 

	

.- BO\GAIGAO\ Junt 8—A Revenue Re ascssnienL Act 	of Monakoc'a vU1age urder 	
DtJLIAJ&N 1 June IS The iè 

-rneetrn 	uf th. Bonuaon 	1936 Peope\%huwanttosubnu1 	Manik 1 ur Police Stauon to 	
ag d In between thrten ezd fifle 

	

* pstrzc De%elopinent Committee objections to theenhancement of 	undergo rigorous unprisonrert 	Dulia.ian and at different times ci 

was held on June 10 The land re enue ma 	wi 

	

do so thtn 	for ss en years and to pay a flne 	
created q uite a sensation the oü . 

rneetthg'discüssed .theiinp1e 	six weeks from the date of of Rs 50I000 o in default to 	: Mtogetbern1neboys,aUstude 

	

'nentation :of special health 	publication of rifcaLion noUfl- 	undergo further rigorous un- 	ofthe oca11ty, were reported iis 

b check-up programme for pd- • cation intheMsa.'nGazeUe,SaYS prisonment for two years under . 	
were ced and rescued by 2 

	

.At1Tta1) school sbdenLs Art the 	anoffictaipress releie , 	Sect ion 44  7j of HIQ for niurde 
tM- 	 • 	 I 	 • 	 ' 	. 	 . 

rm 	AIargenumberorparnis ii 

	

aflu &SAeu the joint . Lawyers resenent : The 	Kantesvar Das of.the same - edu" tional 	t 	' 	. . 

;L.pirector of-EeaIUi $ervicé3 to 	Bongaigaon Lawyers' Associa 	vWae. - 	. 	' 	- • 	

S ut • s Oi iuiiaJ 

	

.prepare a p'an to cover all the tion opposed the mo 	to 	The accused Abdul.Rahman 	June 	
bhe omcr in-ciargi. o 

	

'otude'Ls oj3L schpols inthe 	transfer the cases underRaliw a, 	attacked hantes ar 	wI'ile 
,UflIJVf ' 	 ' 	 PIOUFIII 	Ji 1e4ie!d . QI' 	,.-- 	 - 

	

-1- AauessLrLg the meeting he 	sio,) Act, Motor Accid cn* 	Febi try 2 IW wc1' a !athi 
 

any 

	

*_ Depity Commissioners  Aftab Clatrns Workmen Compensation The injured Iantewar di d on 	
extem nt utht tn the rece' 

	

79  jutiird requested the ad of Act1  Consumer Forum etc to •  . his way to the hospitaL 	. 	. 
su8pected that 9orne drug traffkke X: 

yanocs deveIopnenL depart 	Guwahati A reso1ution was 	Sn R Das Pub! c Prosecutor 	
&doIsc!nt btcarr 

	

ments to submit future plan of adopted to this effect In a appeired for t he State whJe Sri 	The police adnnnlstrauon h i. .. 

_ac 

	

t1on tno develop the distnct meeting of the Msoc!4tlon hdd M Mah tud alsocate defended 	nd gus.rdians to be s.Iert to keep ( 

	

.e 
:
with1oca1yavaflabIeresource5. . on June 7 under the'president- 	thvccused. - . 	'•• V 	 • 	their adolescent children ..ndto p 

	

-.- 
fic meeting also decided to . ship of Sri Gopal Chandra Dad. 	 . they go out for prhite tuition afte 

3 . 	ex? 	 aejse 

. of Bongaiaon Poytehntc (or 	mgthe difficultitsand fmancla p 	ByAStaifReporter 	. 	
's 	• 

-'he teefitoftheyOuth.. . 	, 	impIicaions fr the litigant 	' 	
June 1S—The 	

.-ThenamesofthernsaIngboy. , 

- Lazd reveuàe : The State - public. 	• 	
of the N F Railway 	 MonoranianCheta(I5)ç 

(vement ,has decided to • 	Convjcteil for mrder : The 	 to appoint anyofthe 	
1X 1  Ganesh Ch.Gogoi (14) Cl 

	

hanc .land - revenues , of Session Judge, Bongaigaon, M M 	6.successfuI candidates in the 	CLassYIl and a&tul Ggoi(14) C1a 

. 	 S  •, 
• •. • 

: 	

• 	 S 	 ost ofScenographer even a fteI 	 . . 	

. .. 
 

SIX months fron the date of 

	

Vorkshop on bamboo Lannouncemer of interview 	
- - 	 . 

S:SS 	
re5uksjothepurpo C hasbeen 	r 	

, 

	

: crops, preservation :e(::=d::: 	
N3IJA 

5- 	 . 	 the ird 	OILS people of joo 	GL\\ &HATI June IS—lI i. 	v' 

V.: 	 '-i:;in Ow Ccrrpondt 	Nirya i K t1 a Mirister of'tate 	pP0rt in t t ti the Railways b 	(.eL tral Con 	ttee ret irg if 	d 

' 	A2.A..RA, June 18— A vork 	for Reierue aid Sericuiture 	orie  't.sted rrerest circles 	the A..svn Peor 1 is Front 	kI 	n 

shopon the r.ecessityofbamboo (md). 	 - 	.Acording o knowIedgeab! 	.recently here a Karbi Bhawai 	Ir 

- 	crops and its preservation was 	,Dharn athed : The Kam- 1 ourca the Railway Recruit: 	under the chairnni:nflip of Sri 	& - 

I 	recently at the Hortt 	rp dstnct coT'Tu'tee of the ineit Boad Cuthati, haJ 	HoUrs-rn ferang Gerer.i Secre- 	tL. 

culturs- Research Station, Kahi- Asiam Press Correspondents declaredtcnger.era1,twoeachof .try 'of ASDC.1.ançi MLA 

I UChL 	 - 	 Lnionstagedat'o hourdharra 	le Scheduled Caste 7  Scheduled 	de'narnded 	immedizt.e 	ui 	at 

	

Part cipa'irg UI ti'e urIe3hop on Jure 7 in front of the Ci rcle 	ribe and OFJ category candt 	dra 'ai of Army Operatior ri the pi 

as' chief guest 	Dr A]ok O'ice of Palasbal in protest thites, ehgble for he pos oI S.ate says a presse)es' 	ai - 

.1 l3.ira,ohaln, of Gauhati Dime 	-2gaiflst the ki1hrgs cf Parag Kr. [,?'Stenographer through a res 	T'e metttrg attended b all at 

a t ezplained the sgni'cance of Das 	Execdrrve Editor tf pap"r noticaion oi Decernbe 	the newly elcccd MLAs )fASDC lo 

f-bam5oo use 	,- 	. 	Asomlya Pratidn Pabitra t'ara p42, li)95 Uost  of these jo!, i and rep'esentatics of otier 

	

hest.atedtha bariboolsals ( yan Chut a DipakSariyarlard see'ers\ereloCalyouthS 	. 1 3corJtitLnrts nanely Atnomrr 

descr bed as gieen gold nd 'Manik Deori. 	 -s-- _ }j But thspite there being some - Dens-nd Strugling 	Forum -jh 

- 't nbe' of the poor people c'.--- Souti' Kamup Press Club gtYaCaflues agaflmt the posts •h 	(ADSF) istng MLnag K&bag at 

- 	Dr 13prn Xl'argia 'MsiateSouth Kainrup 	\'srus and 	F Raiav autoifie.s '-'ae 1_(W% K) and CP[(M L) L1Je,3 	Ci 

	

' r o B sanJi A&rI 	 ssnuation Daia1a 	&I a1ig v shosrg 	o 	dcused 	the poli 	p1- 

A 	J .i - s-! (oU'e a'd S I Beni 	Luntp'v;ta Dl Aza a Ama 	irt'res o a!so b an of tn 	tical 	i U _uOfl of th 

,no1ab Baruah, DistrcL kri 	s g 	nd b:i r is.. ffl'JD 	 .ar (a s 	U , 	 ."d t' i 0 	Sl'iO"al p'>- Lr 	t 

;.' cu!turai Officer' also attended Saseta: Parishad lso sat 	ourCes 	 ' 	 APF anti also adopted APFs - ci 

the workshop. 	-: 	
dharna. V 	

stand on the burning isws at 

jr klianga explained the 	The Isamrup utstnct comrni- 	 - 	 presefl... 	- 

	

-' tcchLiques and utllisatksn of tt'e uf ACU liter submitted a 	memorial award 	The meeting descrcti re1v- 5' 

	

hu'b o crops in the lieU of r rrnoi andirn to it e coinpe'rt 	L'ij fi Jo c IS 	fn 	
ed Armj Operations a U e''c 	TP_- 

indtr' DrBasanLaKr Chakra 	au i -it denrinding idea e 	. 	

in the na-ne of solving 	LF 	1.. 

bars of Asun 	grlcu 1 t..i-c securit 	to the pJr ihats 	
U I 	0 	 probirn as rnot unfortnatt. 	L 

i;r.vrsirv . 	.c:thPQIIesL.0t. •• --------., 	
nstitUt.On C. i1flU(.LS (l.LIt) 	• .l 

- 	 - - 	 — 	
I 

- 	
- 	 -.-- 	 • -----. 	-. 	V 	 . 	

- 	 .. 	. 

- - 	 -- 	 - 	 -  
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.RA1LWAY RECRUITMENT 
• BOARD : GUWAILATI. 

NO. RRB/G/41/90 

.• 	. 	Date : 05.9.96. 

-. NOTICE 
Sub : Cancellation of Recruit 
ment .panels of Stenographer 
(English) In 8cale.RS. 1200-
2040/- under Category No.7 of 
Employment Notice No.. 1/95 

dt. 26.4.95 and Cta.ft Teacher 
(Bengali Medium) in scale 
Rs. 14002600/ under Cat 
No. 6 of Employment Notice 
No.3/94 dL 19.12.94. 
• Railway Bosrd vide their 

Ietterg No. 96/E/(RUIJ)/251 lZ 
dtd. 7.8.96 and 96/E (RUB)! 
25/13 dL 21.8.6 have 
cancelled the Recruitment 
panels of Stenographer 
(English) and Craft Teacher 
(UM) mentioned on the above 
aubJect due to various Lrregu 
Iaritie5. Hence the Recruitment 
panels of stenographer 

(English) and Craft Teacher 
(BM) stand cancelled. 

(Ii. Kalita), 
Chairman 

RailwaY HecruitITlCIlt Board, 
Guahati. 

RN/1328/1. 



1. Applicntion 1 to 8 

24. Verification 9 

3. Annexure A.I 
4 Arinexure A.I.J. 12. 
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III THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Title of the case : 	 No. 	of 1996. 

hri MritunjayGhosb 	... Applicant. 
' 	

Versus - 

Union of India dnd Ors. ... Respondents. 
An application umder.Sec,9 of the ArT. Act, 1985 

For use in Tribun1's office :- 

!Dctteoffiling 

Registration No.j_ic,,6 
' Sinaure  
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PARTICULARQF THE APPLICANT: 

Shri MrintunjayGhosh, 
son of late Promode Rn. Ghosh, 
Rly Qr. No.226/B, Gos&.a, i4aligaon 7  
Guwahati- 11. 

PARTICULARS OF THE RESPONDENTS : 

Un1On of India represented by 
the Secretary to the Govt, of India, 
Ministryof &1lways, 
New Del hi. 

The General 	xager(P) 
ILF.Raiiwa3r, Maiigaon, 
Guwahati- 11. 

The Chairman, 
Railway Recruitment Board, 
Guwahati-1. 

Member Secretary, 
Railway Recruitment Board, 
Guwa hit 1-1.. 

3. 	PARTICULARS OF THE' ORDERS AGAINST WHICH THIS 
APPLICATION IS MADE.  

This application is made for i,mpiemer 

ttion of recommendation of the selected candidates 

f or appointment as stenographer (English) c,t the scale 

of pay 1200-2040 vide Employment Notice No.1/95 — 

Category 7 (ArnexUre A-Ill). 

ii. 	 Retraining the respondents frorn 

completing the process of employment Notce N.1/96 

Category 1 (Axuiexure AVIII). 

4,. 	ISDICIQ : 

The applicant declare that the subject 

matter' against which he wazt redress is within the 

jurisdiction of the Tribunal, 

C ont d . . ... . 

I 

I 
d 
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5.1 	LIMITATION : 

	

• 	 The appliäant further declare that the 

	

• 	 application Is within the limitation prescribed under 
• 	 Section 21 of the Administrative Tribunal Act, 1985. 

6. 	FACTS OF THE CASE : 

6.1. 	 That the applicant is a citizen of 

India and as such he is entitled to all the rights and 

privileges guaranteed under the Constitutidn of India. 

6,2 	 That the applicant has passed the 

matriculation examination in the year 1983 and pre-

University Examination in the year 1987 and hs also 

obtained diploma In typing and stenography. 

The testimonials Care enclosed in this 

application and marked as Axnexure A-I, 

A-I.1 and A-Il 

6.3 , 	That the respondent no.3 made an advertise- 

• 	 ment for testing candidates for stenographer in the 

sce of py Rs.1200-20 through The Assam Tribune and 

it was clearly written in the advertisement under 

clause 12 of general instructions that the post of 

• stenraphers may be increased or decreased. 

• 6,4 	 That the .applicant in response to the 

advertisement made by the Respondents on 26.4.95, as 
• 	• appeared...... 

PX 

(X7U t) o># 
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apéared in The AssaiB Tribune, had applied for the 

o t of stenogr&pher. The, said advertiàement runs as 

Em loyment Notice No.'1/95Category '7. 

A copy of the said advertisement is 

annexed herewith and marked as Annexure.III 

6.5 	 That the application made application for 

appointment as ttenographer at the scale of pay 1200-2040 

giving.all particulars such 'as 'academIc •qu&lfication, 

age proof certificate, Diploma Certificate i-n typing 

and stenography etc 

V 	 S 

6.6 	 That the respondents being satisfied 
S

.  

. 	
. 

 

with the requirements of the candidature for -  the post of 

stenogpher as noted above called for written test 

ftxing the date as 27.8.95, 

• 	
A copy of the call letter is annexed 

herewith and the same is marked as 

Annexure A-IV. 

6.7 	.. 	That as per the call letter the applicuit 

appeared in the written test, did excellent in the 

exatjon and he became sucessfu1 in the test and 

accordingly thereafter the applicant was called for 

speed test both in typing and stenography and this was 

held on 4/5.11.95. 

A copy of the same call letter is annexed 

' herew1th and marked as .Annexure A-V. 

Cont d. . . . . 
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6.8 	 That in the speed test the humble 

applicant did excellent' and accordingly he was declared 

successful and thereafter the applicant was called for 

a vjva-voce test and in this test held on 8.11.95 he also 

became successful and was selected by the respondent 
- 	

No.2. and thereafter recommended the name of the applicant ' 

• 	to Respondent No.2 for appointmenti In view of increase 

of the vacancy; the respondent rightly and validly reco-

mmended the name :of, the applicant alongwith 15 others for 

appointment. 
• 	A copy of the said recommendation 

containing the name of' the applicant 

a.longwith others is .nne'xed herewith 

and same is marked as Anexure A-VI. 

6.9 	 That the written test, speed test and 

viva-vóce test are conducted by the Railway Recruitment 

Board headed by . the Chairman, which is an autonomous 

body like any other Railway Recruitment Board in the 

country. Moreover,, one responsible officer was  deputed 

to the selection board on behalf of the Respondent No.1&2. 

6.10 	 That the applicant beg to state that as 

per advertisement dated 26.4.95, once the candidate'is 

selected after going through all the stages/tests viz. 

written test, speed test 'and viva-voce test and whenthe 

name of the applicant was recommended for appointment 

as stenographer,the respondents i.e. Respondent i'To.i & 2 

• are duty bound to appoint the applicant in the existing 

vacancy of the stenorapher. 	. 	 • 	. - 
• ' 	• 	 • 	 - Contcl...... 

• 	 • 	 - 	 • 	 ' • 	 . 	 6,. W) 6 
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• 	
.6.11 	 That the applicant •beg to state that 

though final list of 16 candidates including the nrne 

of the applicarti.e. Annexure • A-VI was' recommended on 

9.11.95 to the Respondent No.2 'for appointment, the 

Resp'ondent No.2 did take no action on 1t and the applicant 

was' at a loss of having not received.the appointment 

letter. Evefl this reentment/ivaction of the Respondent 
Ito.2 -was echoed & re-echoed in the news paper.Copy enclosed. 

• 	
6.12 	 That the applicant made representation 

to the Respondent No.2 dated 10.6.96 requetThg him to mke 

appointment of theappiIcant. 

A copy of the representation is annexd 

herewith and marked as Airnexure_LVII. 

• 	 6.13 	 That whie the applicant was anxiously 

waiti'ig f' the appointment, letter he was surprised to 

• 

	

	 see the advertisement Notice No.1/9.6 dated 20.5.96 where 

the responmnts wanted to test 8 candi&ites for the 

• 	 post of 'stenographer. This dvertIsement appeired in local 

news papers including notice board and runs as category 

No.1 Having seen the advertisement, the anxiety of the 

applicant multiplied and again he approached the respom.. 

• ' 

	

	 •deits and no response at all was 'there from the respondents. 

The applicant believes that some foul.piay may take place 

in viei of the advertisement No.1/96-dated 20.5.96. 	.. 

A copy of the advertiseient Notice No.1/9 

• 	• • 	- 	' • 	• 	• 	Is •anneed herewith and marked as 

• 	 ' 	AnnexureA-VIlI, 	. 

• • 	• 	• In this cnnection,. the applicant beg to state that 

• 	• 	 alongwith......, 

I 
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alongwith him there are 15 other candidates also duly 

recommended for appointment to the post of stenographers 

and while none of the recommended candidates is appointed, 

publication of another advertisement 16 creating suspicion. 

In this connection, the applicant fuiher beg to state that 

there was anothex Employment Notice No.2/95 Category No.]. 

• 	where 21 candidates were recommended for appointment of 

office clerk in the scale of pay Rs950-1500 and all of them 

were appointed though they were appeared in the tests' 

subsequent to the applicant. 

 

~ Pk4-1z ~"nop ~ it 
IL 

6.14 . 	 That the applicant beg to. state that the 

selection of the applicant is valid only upto one year 

as per existing rule of the respondents. 	l 

7 • 	G R 'OUN D S 

7.1. 	• 	For that in view of the selection as per 

Annexure A-VI, the applicant was sure that be would be 

appointed soon under the respondents and as such he did 

not make any attempt for appointment in any other 

department. 

7.2 	 For that injustice' will be done to him if 

immediate appoii'itment letter is not issued. Moreover•. 

alongwith the applicant, the whole family will suffer very 

adversely.' 	 . 

7•3 	 - For that the advertisement No.1/96 as ref- 

erred in Annexure A-VIII is ill-conceived, confusing 1 conf1ic 

ting, contradictory, inharmoneous and acting upon it will be 

m14/b 

— 

-- '- . 
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illegal and uncalled for and the applicant firmly 

believes that this Hon'ble Trbunal will direct the 

• 	 respondent No.3 to implement the recommendation of 

	

• 	 Respondent No.3 and 4 (Amiexure A-VI) and in the event 

• 

	

	 of non-issuing such dIrection, the applicant will be 

deprived of the right of appointment conferred upon him 
• 	 after the selection. 

8. 	RELIEFS SOUGHT FOR : 

	

• 	 In view of the facts and circumstances of 

the case the applicant prays for the following reliefs:. 

	

• 	 . 	i. 	 That the applicant may be appoited with. 

immediate effäct with a direction to give the seniority 

from the date of reconimendat:ion for appointment i.e. 

dated 9.11.95. 

	

• 	 ii. 	That t That the rspondents may be directed not 

to implement the advertIsement No.1/96 (Anxexure A-VIII) 

till' the applicant is appointed. 	 - 

iii. 	- 	Any other relief/reliefs as this hontble 

Tribunal considers.fit and proper. 

9.' 	IITERIM REL 1FF PRAYED FOR : 

I. 	 That during pendenc of the disposal 

of the application, direction may be issued to the 

Respondents to appoint the applicant with immediate effect. 

ii. 	 That the respondents may be directed not 

to appoint stenographer against advertIsement No.1/96 till 

theapplicant.is  appointed. 

3v 
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10. WHETHER ANY OTHER APPLICATION/PETITION FILED 
• BE FORE ANYOTHER.COURTZTRIBUNAL .j.. 

The applIcant beg to state that he 

has not filed an 	other case application before any 

• 	 . 	 .• 	
. 	 Court/Tribuna1 	. 

• 	11. REMIDIES. EIAUSTED : 

• The .  applicant beg to state that he 

has exhausted all the remidies and there is-no other 

alterwitivebU.t to approach -  this Hon'l'ie Tribunel for 

• 	justice. 	 . . 	 • 	 • 

12. PARTICULAR8 OF THE POSTAL ORLER : 

•• 	• 	

• Potai Order No. 	6,91 f 	O 
- 

• 	 . Date. : 

Issued by : 

Payable at : 

-. 	1.0 An Index with prticulars of enàlosres 	Is 

• 	 -• 	
• 

• 	 enclosed. 	 - 	-• . 

'.14. PARTICtJLARS OF DOCu1VtENiS : 

As per Index. 	 - 

• 

• 

- 	 • 	 . 	 - 	 - 

• 	 VERIFICATION...... 
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VERIFIC AT IQJ 

I, Shri Mritunjay Ghosh, son of Late Promode 

Rn. Ghosh, aged about 31 yers, by caste Kayastha, 

by religion Hindu, resident of Rly. Qr. No.226/B, 

Gosala, Naligaon, Guwahatl-il do hereby solemnly 

affirm and verify tht the statements made in para 1 to 6 

and 8'to 14 of the O.A. are true to my knowledge and 

those made in para 7of the O.A. are true to my legal 

advice and I have not suppressed any material facts. 

AND I sign this Verieicction on this r/ day 

of 	 7 1996 at Guwahat 1. 

• 	+tp 

• 	CM. .çgo) 

MA,~5 
14111% 

6~7'6 
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THE DUT1E3 OF A STE NOGRApHE 

THE ASSAM 	WR1Tft'G I'iSTITUiION 
(1ion Ceshala Bazar, Guwaba!i—jt 



RAIL WAY NOTICE 

RAILWAY RECRUITMENT BOARD: 

ARA'' 

R R a Gu'VkHAtI 	 Station, Road, Guwahati -181001 

Date: 26;495 
EMPLOYMENT NOTICE NO. 1/95 

r)ATF; OF PUBLI.CA1JON : 03,5, 95 
- 	 . 	CLOSING DATE: 9)6'95 

Applic;uions are nvit'ed in prescribed hppiication for'm - 
otainable from the important RiiIway Stations or in a - 
tirof(irina enclosed herewith (In he neatlytyi'cI) in astandarcl 
si-i.e thick paper, only one side) for. thc.1.ohlowin9 temporary 
posts likely to be permaneni on the Northeast. Frontier 

Railway. Applications complete in all respects along with 
required enclosures should he sent to tht' Assistant Secretary 
Railway Recruitment 

of posting so as to reach the Board's 
office on or before. 17.30 hrs. of 9/6/95. The applications can 
also he dropped in the "Application Box" kept in the RRB 
Office before 17.30 his of 9.6.95..JMPLOYMENT NOTICE NO. 
AN D CATEGO RY CAiN ST W ICH TEE CAND IDTE 
APL1ES MUS1'CLEAJfl,Y BE WRITFEN ON THE TOP OF THE 
COVER ENVELOPES POSITIVELY,. 
DEPARTMENT: MANAGING 'P BRANCH: 

CATEGORY- NO. I : ASSU. TEACHER GRADE -I - -, 
(BOTANY) in scale Rs 1640-2900/- for English! Bengali 
Medium Railway School. Temporary but likely to be made 
permancoL No. OF POST: 1 (UR). QUALIFICATION: lind - 
class Master's Degree in' Botany. (ii) Uiiiversit' Degree/' - - 
Diploma in Ed ucation/ Teaching or Integrated two years post 

graduate course of Regiondl Colleges of Educ'ation ofNCERT. 
(iii) Competence to teach through Englis and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : ASSTI'. TEACHER GRADE. 1 
(PHYSICS) in scale Rs. 1640-2900/- for English! Bengali 
Medium Railway Higher Secondary School. Temporary bpt 
likely to he made permanent. NO OF POST :' I (UR).' 
QUALIFICATION: (i) II Class Master's Degree in Physicc. (ii) 
L'niversity Degree! Diploma in Education! Teaching, or 
Integrated two years post Graduate course of Re!ioivd 

of 	acazia 	NCE;T, (Ui) CcimpetencC io Lach 
through English and Bengali Medium. AGE: 20 to 40 Years. 

CATEGORY NO. 3 : ASSTF. TEACHER GRADE-IL 
(SCIENCE) -in scale Rs 1400-2600/- for Assamése Medium 
Railway School. Temporary but likely to be made permanent. 
NO OF POST: I (UR). QUALIFICATION : (i) lInd class 
Bachelors Degree with one of the following group of subject. 
45'. inarks can be considered equivalent to llnd Class where 
(here is no demarcation df class in Bachelor's Degree. (i) 
Physic.s,Chemisti-y and one subject out of Maths.! Botany! 
Zoology. Or (ii) Botany, Zoology and one subject out of 
Physi's Chemistry. (2) University -  Degree! Diploma in 
Educationf Teaching or 4 years integrated Degree course in 
Regional Colleges of Education of NCERT (3) Competence to - 
cach through Assamese-Medium. AGE: 2010 40 years. 

CATEGORY NO. 4 : ASS'IT . TEACHER, GRADE-I 
(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING & 
ACCOUNTANCY) in scale Rs 1640-2900/-. for Assamese 
1rdium Railway Higher Secdndary School. Temporary but 
kkelv to be made permanent. NO. OF POST : 1 (ST). 

i!ALiFlCATIO'N : hod Class Master's Degree in commerce 
\th special paper Book-Keeping and Accountancy. (ii) 

cit V 

LA-LjA  

COlICl 	of Education of NCERT. (iii) Competence to teach 
through Assamese Medium. AGE : 20 to 40 years. 

CATE(3ORY 	NO. 	5 	ASSVI'. 	TEACHER 	GRADE. I (cMMERcE WITH SPECIAL PAPER BANKING) in sc e 
Es. I 640-2900/. 	for 	Assainese 	Medium 	Railway 	IligI 
Secondary 	School. 	lemporary 	but 	likely 	to 	be 	ma 

- 	permaflent. NO OF POST : 1 (SC). QUALIFICATION :(i)Ilncl 5 
Class Masters Degree in Commerce with special taper 
Banking. 	(ii) 	IJniverity Degree! 	Diploma 	in 	Education/ 
Teaching. or Integrated two years I'ost Graduate course of 51, 

Regional Colleges of Education of NCERT. (iii) Competence to 
(each through'Assaiese Medium. AGE:20 to 40 years. 

CATEGORY NO.6: I)CMONSTRATOR (PURE SCiE CE) in 
scale Rs. 1400-2600/ 	for English/Bengali Medium Railway 
School. leniporary but likely to be made permanent, NO OF 
POST : 2 lI-UR, .1-SC)! QUALIFiCATION : (I) lind Class 
Bachelors Degree with Physics, Chemistry and one subject out 
of l3ot any! Zoology. 45% marks can be considered equivalent 
to hod Class where there is no demarcation of class in 
Bachelor's 	Degrce. 	(ii) 	University 	Degree!. Diploma 	in 
'Education! Teaching or 4 yeirs integrated Degree course in 
regional colleges of Edtkation of NCERT. (iii) Competence to 

• teach thiough English and Bengali Medium. AGE :210 to 40 
/ years. 	.. 

(ENGI ISU) tiTscale 
yO4o/. NO OF POST: 10 (UR-5, SC-2, ST-2, OBC.1); 6 

QUALIFICATION: Matriculate. SPEED :80 W.P.M. & 40 W,P.M, 
in Shorthand and type-writing respectively. Knowledge of 
Hindi Stenography is an additional Qualification and will be 

• given preference. AGE: 18 to 30 years.. 
DEPARTMENT: MEDICAL: 	- 

- 	CATEGORY NO. 8:STAFFNIJRsE in scale Rs. 1400-2600!. 
NO. OFPOST:.14(UR-8, ST-2, OBC-4). QUALIFICATION: The, 
candidates must have passed Matriculation or its equivalent 

;examination and possess a certificate as Registered Nurse and 
-' Midwife haviig passed the three years cdurse in General 

- Nursing and six months course in Midwifery from aSchoolof 7 
- Nursing or other Institution recognised by the Indian Nursing F 

- Council or B.Sc. Nursing. Candidates passing B.Sc (Nursing) 
will be given two advance indrements on the merit of each 

• candidate under the sanction of 	competent authority. On 
• selection, their names must be borne in the Indian State 8 1 

'Medical Register. They must be able to speak in English, Hindi, 
Assamese or Bengali. AGE: Between 20 to 35 years with 5 
years relaxation for SC,'1 candidates. Both Male! Femaie 
can diJates can apply. 
NB: 

-. 
ur 	-ut- 

communities! categories of candidates have been glvn by 2 
years besides the age relaxation given in para•2. This 
relaxation is applicable for2yeirs with effect from 15.7.94. 

(ii) The Candidates must have acquired the essential 
quallhlcatlons as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or notdeclared 
are not eligible to apply. ,i r I  

I. 	GENERAL INSTRUCTION. 	.. , 

1 1.1 	ABBREVIATION USED SC - Schedule. Cast.; ST - 
Scheduled Tribe, -DR Un-Re&erved, )BC - Other 
i3ackward Class, 1.P.O!- Indian Postal-Order, EXSM 

- -Ex-Serviceman, PH-Physically handicapped. - 
The number of vacancies shown may he Increased or 
decreased. 	

• - ' SC/ST/013Ccandidatescan applyagainstijEposts but 
they. wilD have' to compete with UR candidates: 
SC,S'i'/OBC ca'ndidate need app1y strictly against 

• 	their respective vacancies only. 
2., 	AGELIMIT:  
2.1 , 	The age will be reckoned as on 1.5.95. The upper age 

limit is relaxable as under :- 
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CY" NJ.RlW/G/COM/155/l6)1 	
Date: 9-11-95 

Sth 
: llcrujtment selection for the post 

of Jr.stenographr(fl1j1) in 

scale us. 1200-20110/2Ufl(ler Employ-
ment Notice No.1/9 cntogoiy No 0 7 
v.nd GM/P/M1fJ'9 Indent No.E/227/216/ 
110 /2/11ectt Pt.I1 dated 7..95. 

DaLco:t' 
Date of 

lIrjtten Test: 	27_95 
Speed 	Test: 

Date of Speed 04-11-95 ( for 80 Test: 	05-i1_95 	( Dt0 
Date 

of Viva  for 6o  
Voco Tcst:08_11.95 

of panel appvec1:o91j9 

The selection Board held the VV;1 voc 
test on Si 95 for the rccrujttncìit of Jr.Stjio 
graplier (Eng) inder Employment Notice 

No.1/95 Cat .No .7 in scale II 	1200-2010/. 	has found 
16(UllO,SC_21ST_292) cai'l1datos si1tab1e for 
the said post and their names are recomeiidec1 to 

n OWJEU OF MEUIT.. 

AGjUN,i' J.1\TACJCY 

SN 	Rofl N0 1 	
I'flJljO of candidate 

810704 	Anjali Dcvi 
810786 	Ads Chakravoi-, 
8107% 	Mrityunjoy Ghosli 
81OO8 	Dobasisli OhOWdhUty 
810589 	Ihp ak Cli :ik ravo ry 
810777 	

Pradlp Kr. Sarcor 
- - 	-.  

	

S. 	810767 	Kamala Deka 
9.. 	8107.94 	Pajtra JCr Kn]ratj • 	• 	10. 	810759 	Satynnarayaii Goswajij 

AGAINST S.C.VACAJy 

820123 	T Krl;shna Das 
820246 	. 	Sanjoy Kr. ILi 

AGAINSTS 1' VACCY \ 

	

1. 	830077 	B1jy Ch l3aro 

	

2.- 	830108 	131 y Kr.I) inii , 

S 	 ilG,u NST 0.)). C. VACANUY 

	

1. 	840025 	Santosh Kwnar - A 	2. 	S'i0052 	PnhlJcaj JotjD s 

--------------------- ----

TJ aT ---- 

Ile;nber Sccrota 
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~­  ~_ 	L RAILWAY NOTICE j. 

RAILWAY RECRUITMENT BOARD : GUWAHATI 
• EMPLONJNOTICE NO. 1/9 

STATION ROAD, GUWAHATI-781001 
DATEI) : 20/05/98 

Applications are invited in prescribed forms obtb1e fm any important Railway Station 
r in proforma application gIven below (to be neatly typed In using one side only in a standard size 
hick paper) for the following temporary posts, likely to be permanent, in the Northeast Frontier 
aiiway. Applications complete in all respects alongwith required énclosurds should besent to the 

•ssIrkNT SE RETARY RAILWAY RECRUITMENT BOARD: STATIO (A!) GUWAHATI-
7141 i I ASSAM under certificate of poUng so as to reach the Board's office on or before 17-30 hrs. 

0/bThapp1ications can also be dropped in the Application Box" kept in the RRB Office 
eiorTö lirs. of 30/06/96. 	 -• 

EMPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
fUST CLEARLY BE WRI1TEN ON THE TOP OF THE COVERVELOPES POSITIVELY. 

CATEGORY  

o 	NAME OF SCALE. 	STIPEND 	VACANCIES • SEX PERIOD AGE 
TilE posp 	. OF PAY 	DURING 	 - AS O?t 

 

OF 

~-A_Ppe. 

TRAINING IJLSCSTOBC 
£04i0l 

01-0-96 
 02'0LT08 

T(YFAL,. ,, TRAINTNG 
Both l8to3OYrs 

Jiiiilor EngineerFi-3200ti/-.O21 01 	-- 04' Bo 1rnnths 2uo30Yi 
ig/Gr.-Il 	- .  

Appr. Si" Inspectoi/ 1400-2300/- 	Es. 1320/- .07 - 02 04t)T" 14 Both 24 titonths 18to 25 Yrs. 
Gr.-Il 	/ ......... .. 	35()/_- 	• 	 . -  ... - 
Appr. Tele Comrnuni- - 1400-2300/-. Es. 1320/- .07 	02 02 	02 13 Both 24 months 18 to 25 Yrs. 
cation lnspector/Gr.-1I. . 	1350/; - 	•. ' . 

. 	Appr. Tele Comrnunica- 950-1500/- 	Rs. 960/' 	08 	03 06 	06 23 Both 12 months 18 to 25 Yrs. 
aon Maint.ainer/Gr.-Il1 . . • . 

3. 	Tr. Asstt. Draftsman -. - 1200-2040/ 	Ba. 1200/- 	04 	01 01. 01 . 07 Both 12 months 18to25Yrs. 
(S&T) 	 -;: . 	-. 	- 	 . 	- .• . 

7. 	E)ectricForemsn/ 2000-32001- Rs.2000/- 	.01 	01'- 	- 02 Both -12nonths 20to30Yrs. 
STA/Deputy Shop Supdt. 04. 	; 	-• . 	- - 

B .A"r. Ma&chanics(Elect) -  1400-2300/- 	Rs. 1400/- - 09 : 05 01 	03 - 	IS. Both - 24 months 18 to 28 Yrs. 
D . 	Pr. Asstt. Draftsman .1200-2040)- 	Ra. 1200/- 	03 	1 01 	01 06 Both 12 months 18 to 25 Yra. 

r 	 n i sit.CL,  i 	 - 	,1 - - 01 8ot .' C 
ll.ThHead Draftsman 1600-2660/- 	lls.i600/- 	01 	'-.- - 	-01 Both 42months1 26to30Yrs.. 

(Elect.) -.. 	 - 	 -.•.. 	- •. -  - 

12. Trat]lc Apprentice 1400-1440/- 	Ra. 1400/- 	06 	02 01 	02 11 Both months ,24 20 to 28 Yrs. 
13.Commercia.IApprentice 1460-1440/- 	Rd. 1400/i . 06 	02 02. 01 -  11 Both 24monthb 20to28Yrs. 

Physiotherapist 	- 1400-2300/- 	- 	...-. 	01 	- 	- - 01 - Both - / 18 to 28 Yrs,, 
Staff Nurse 	- 	• 1400-2600/- 	- 	• 	13 	04 02 .07 .' 26 Both - 	. . 	- / 20 to 36 Yrs... 
Pharmasist 	' 	• 	- 1350-2200/- 	- 	- 	04 	01 01 	01 07 Both. - 	-L, 20to30Yrs. 

.7.LabAsstt. 	- 	- 975-1540/- 	- 	- 	01 - -01 	- . 02 -Both '19t628Yrs. 

.8. App:Mechanics 	. . . 1400-2300/- 	Rs.1320/- 	04 	02 01 	. 01.. 08 Both 24 monóis. 18 to 28 Yrs. 
Elect/DSL 

.9.Tr. Deputy Shed '  '.-, 2000-3200L 	Rs.2000/- 	- 	-01.---.. - 01 Both 12months 20to30Yrs. 
" Supdt (Elect/1)SL)'.. 

	

'S 	

-. - .') 	. 	. 	•, 	- 	
: '' .• - 	• - 	- 

O.Appr.Methanics 	• 1400-2300/-_Rs.13201- 	04-01 02 	01'' 08, Both 24xnonth5 18to28Yrs. - 

(DSLfMech) " 

1. Appr. -Train Examiner 	- 1320-1350/-- Es. 1320/- 1  06 	03 01 	02 	-- 12 Both 24 months IS to 28 Yrs, - 
2.Tr.Asstt. 	. 	 ' 	'. 1200-2040/-i Es. 1200/ 	. 01 	' ' • 02 Both t2monthsl8to28Yrd. 

Draftsman (mech) 
3. Draftsman (Mecl) - 	- 1400-2300/- 	Es. 1200/ 	'02 	01 	-7,  03 Both 24 mouths 18 to 28 Yrs.'- 
A.Appr.JuniorChemical. 1320-2040/- 	Rs:,132o/- 	02 	- 	01 03 Both 12months 18to25Yrs. 

& Metallurcal Asstt. 
;5.Tr.Chemicai 	- • 00-2300/7 	Rs, 1400/- - 02 :01 ----- 03 Both' l2months 22 to 30 Yl's. 

&MettaliurgicalAsstt. -- 	- 	• 	- 	• • 	..- • 	. - 	- . 	
• 	: 

6. Pr. Deputy Shop 	
(. ?00c3200/- Es. 2000/ 	01 	01 01 	- 03 Both 12 nlonths 20 to 30 Yrs, 

Suptd. (Workshop) 	-. - - - 	• 	-- 	 • -. . 

7.Appr.Mechanica 	t 1.J400-2300/- Es. 1320/- 	05 	0201 	02 .10 Both 24 months 18to28Yrs. 
(Workshop) 	' N ,, 	 - 	. 	•. • . 	- 

8. Appr. Chief Trainlj 3200/ 	Es. 2000/- 	02 	01- 	- 03 Both 12 months 20 to 30 Yrs. 
Examiner 	'4.) >W 	: 	• -. . . 

0. 1{indI Astt. Gr.-11 	, 1400-2300/- 	- 	 01. 	- 	01 ,...- O,2 130th, . 18 to 28 Yrs. 
1 

Category No. 26: o   W' anical). 
Category No. 27: Dip oma in Mech. Engineering. 
Category No. 28 :Dcgree in Mechanical/Electrjci 

• 	College:. 
Category No. 29-: B .A. with Hindi as elective subje- 

• grduate with Erg1ish as a subject plus a degree or - 

standard of BA (Hons) in English and a degree ou • - 
	Category No. 30 : Diploma in Civil or Mechanical" 

qualification of Diploma in Civil Engineering becom, 
thc-m. 	 • 	- 

Category No. 31: Degree in Civil Engineering 
Category No. 32: (10+2) with science and Maths. 
Engineering also be eligible. 	 . -. 

Category No.33: Minimum 1TI certificate in Dr'fts 
India, NCVT) in Civil Engg. from recognised Inatit 
duration, Civil Engg. Diploma holders and holdcrs 
Institution will also be eligible.  
category No. 34 Mutric plUs 3 yr.

- 
 diploma In Cl 

recognised colleges. 	. 

Category No. 35: Degree in Civil Engg..Departmen 
Category No. 36 : Degree in Civil Engineering Dep:4 

- ategory No. 37 : Ujcrsi degre& preference b 
Honours & Master Degree. The candidate shouldj 
minilte irEngiish}r 25 words per min ute rn  
15èscribed e ãtinal qualification: - 

: Category No. 38: (1) fInd class Master's Degree ix 
• . University Degree/Dip1oma iii Education/Teachij 

iourse of Regional Colleges of education of N.C.E.R. - 
--medium. 	 -  

Category No.39: (i-) find clasi Bachelors Degree v 
- Botany/Zoology. 45% marks can be considered 

demarcation of class in Bachelor's Degree. (i.i)Univ 
OR 4 years integrated - Degree course in regiou 
Competence to teach through English and Bengali 
N.B : (i)A GENERAL RELAXATION IN UPP 

CATEGORIES OF CANDIDATES HAVE - 

- - RELAXATION GIVEN IN PARA-2. THIS -  
WITH EFFECT FROM 4/8/95.. 

- N.B. : (ii) .THE CAN)IDATES MUST HAVE ACQUI 
• . LAID DOWN AT THE TIME OF SUBMIS, 
- - HAVE YET TO APPEAR AT THE E)I • 	

'WITHHELD OR NOT DECLARED ARE  IT 
1, GENERAL INSTRUCJr10N 	

- 	 4- -- . 1.1 ABBREVIATION USED 
• - 	.-. C,  I '.'..*..' 	•-' '-' 	 t - ' 	. -' 	 T11 

-. 	I.P.O. =Indian Postal Order. -' 	 • . 

• . 1.2 The number of vacancies shown may be incr 
- . 1.3 SC/ST/OBC candidates can apply against UTf 

candidates. SC/ST/OBC andidates need ap 
- - 	only. 	• 	 . 	-. 

2AGEL1M1T  
-' 2.1 The age will be reckoned as on 01-06-96. The 

By 5 years for SC/ST candidates and by 
By 5 years for Bonafide displaced G1f 
By 10 years in case of physiéally handicuu4 ' (d) lJpto the age 40 years for "RESERVIST' 

- 	'.(e) Upto the extent of service reiidex -ed byGr 
• . Labours/substitutes provided that the 

(continuous or-broken) subject to the coil 
- , - 

-• Administrative offices of the Railway orgr - 
tjve societies and Institutes upto 5 year 

- -.. 
- upper age limit of 35 years whichever is 1 

- . • (1). Uppr age limit-in case of widows, divorce 
- 

their husband but not remarried shall b 
• (g) Upto maximum age of 45 years for repatr 

to India on or after 1st June 1963 and I. 
• 	Pakistan (Now Bangladesh) on or after 1. 
". 110W TO JIPLV 	 - 

'3.1 Candidates sh.buld a'piy in their own hands- 
t>en (not in nencifl On Or>)ñ ,iiiJitv nljth, 
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Speciallea"th checkup 
4 
	forIP'students 

Sarkar convicted Abdul Rahman 
of Monakocha village under 
Manikpur Police Station to 
undergo rigorous imprisonment 
for seven years and to pay a fine 
of Ra 500O0 or, in defult to 
undergo further rigorous irn 
prisonment for two years under 
Section 447 of 11 1q. for murdering 
Kanteswar Das of - the same 
village. 

The accused Abduf Rahman 
attacked Kanteswar 	while 

• fIeId. on, 
February 27 1989 WiLt'i a lat:ii. 

The injured Kanteswar died on 
his way to toe hospital. 

Sri R N Das, Public Prosecutor 
appeared for the State wLJe Sri 
M Mnhnud, advocate defended 

jYiicc used. 

• 
From Our Correspondent Bongaigeon town hs per Lnd 

. BONGAIGAON, June 18—A 1cvenue 	Re-assessment 	Act, 

necting 	of 	the 	Bongaigaon l92l. l'eoplewhowaillto submit 

' DistrictDevelapment Committee objections to theenhancementof 

was 	held 	on 	June 	10. The land revenue may do so within 

meetirg discussed the 	imple- six 	weeks from the date of 

i inentation 	of 	special 	health publication of rifixation 	iotifl- 

check-up prograniine for pri- cation in the Assani Gazette, says 

mary school students in the an official press release. 

district' and asked 	the Joint Lawycra' reaentmeflt 	The 

Director of Health Services to Bongaigaon 	Lthvyers' Associa- 

prepare a plan to cover all the Lion 	opposed 	the 	move 	to 

• Luderits of.963.LP schpols In the transfer the cases under llalway 

- i;rt 	- 	- ._Prpvrtie 	jJ'iswfuL P"- 

Ac'dressin 	ule mien'i 	" sir"j 	c 	Motor 	AauQuV 

Deputy 	Commissioner 	Aflab Claims, Workmen Compensation 

• Ahme 	requested the he2ds of Act, Consumer Forum etc to 

: variozs 	development 	depart: GuwahatL 	A 	resolution 	was 

11ents' to.sub 	t future plan of adopted 	to 	this 	effect 	in 	a 

action to develop the district meeting of the Association held 

with locally av llatile resources. on June 7 under the president- 

The meeting also decided to ship of Sri Gopal Chandra l)as. i 

utilise 	the-, water. 	resources The meetingexpressed resent- 

' available' in the district, and the merit at the &iove rade by the 
IL. 1vti'hn vornmnt without consider- 

Missing of a 
boys creates 

From Our Corre 
DULL&JAN, Juize 18 - The ii' 

aged in bctvren thirteen and fd'te 
- of Duliajan a,id atdilTerent times d 
created quite a sensation in the oil 

Mtogethernine boys, all studei 
of the locaIit, were reported missi 
three were traced and rescued by 

A large number of parents, gun 
educational insttutipnbs of Daliaj 
conviicd by the omeer-in-charge o 
June 17 to discuss the situation a, 
prevention of fur her. occureiiec of 

art)' e,xU -emist outilt in the '-e, 
s'auected that sone drug trarneke 
lured these adolescent boys to cm-i 

The police adminIstration has c 
and guardians to be alert to keep 
their adolescent children and to pi 
they go out• for pnvate tuition aftet 

The O.C.of DulIjan police suit 
adequate steps have been l-aeri IF  
missing boys. - 

	

--------------•-- 	----- -- 	- 

	

of Bongaigaon Polytechmc for 	ing 'he difficultks san financial 	I 	.. 	))y A Stafi' Reporter 

thebeefitoftheyoU h 	 implications 	for 	the 	liugant 	GU'VAHATI 	June 	18—The ' 
	1hcnmeofthenusoingboys, 

jjt revenae 	r'j"e State 	public 	 fadue 	of 	tie 	N 	F 	Rai1wa 	
Uaaul\ Mo'ioraiJa,nChetia(15)ç 

Government has 	decided 	to 	Conslcted for trarder 	The 	authorifl 	to appoint 11\ oft-ie 	
Clan" IX, Gireh Ch G'ogoi (14)C1 

enhazce

VU  
-1'tnd 	revenues 	of 	Session Judge, I3ongaigaon, M M 	16 successful candidates in tile 	

and Rau1 Cogot (14) CLa 

I post of Stenographu even af'.er 

7 • 	• •. 	 - 	

- 	( sbt'-nionths 	from 	the 	date 	of  

011. 	
aniouncement 	of 	interview 

results, fo. th e  purpose, has been • 	Jj7- -4--L A 	I. 
• - 	 • 	 - 	viewed by the conscious circles • i 	I1tJAL1I 	WW 
preSeTaLIO1 1 here as one more bid t.deprivc 	 - 

• 	• 	 , the indinrn,c nonn!e of iob 	CUWAIIATI, June 18—The v 

- F'rcni Our Correspondent -' 

AZARA, June 18— ,A work-
shop on the necessit'y of bamboo 
crops and its preservation.7 was 

held recently ot the Horti-
cultural Research Station, Kahi-

kuchi ' 
Participating in the workshop 

as chief • guest; Dr Alok 
liuragohaln, olGauhati Dniver-, 
shy. explainedthe signilkanceof 
bami5oci,se.  

He ststea that bamboo is also 
described as 'green gold and 

'timber of the poor people'. 
Dr Bipin Kliangie, Associate 

1ofess6r of Biawanath Agri-

cultural College andcSr, l3eni' 
madiab Baruah Distric'-J-gri-

ciiltw-ai Officer 4isoMended 
the workshop- 't 

Dr Khangi\Plfl ). 
techtniques f"Ap utl of 
bamboo cropsin • tiiield of 
industry- Di Ba-santa Kr. Chckra-

barty of Asiirn Agricultur 

ttiik'r:etV 	tii" 

Niirayart Kalita,Minist.erofS(-ate 	opportuiliesin the 	ailways by 	Central Comnittee meeting ul 	d 

for 	Revenue 	and 	Sericulture • some vested interest circles. 	"the Assani Peop!e's l' roOt held 	m 

(md). •- 	• 	 - According to 	knowledgeable 	recently here at Karbi llhawan 	Ir 

,Oharna otcd 	The Kam- 	sources, 	the 	Railway Recruit- 	• under the chairnaastiip of Sr; 	cc 

rup district committee ofthe 	•rnert 	Board, 	Guwahati, 	had 	HOIirani Teruri 	General Secre- 	tk. - 

Assain 	Press • Correspondents 	declared ten general,twd each of 	,tiry 	of 	ASDC 	and 	Mi.A 	ci. 

Union staged atwo-hburd -iarna 	the Scheduled Caste,Scbeduled 	- demanded 	immediate 	s'.- th 	4 

on June 7 in front of the 	1rc1e 	Tiibc and OBO category candi 	• 	drawal of Army Operation in the 	p' - 

-Office 	of Palasbari 	in 	protest ; 	dates, eligible for the post 	o 	State, says a press release. 	- 	at 

against the killings -of Parag Kr. . 	Stenographei- through a news- • 	Tiie meeting attan'decl by all 	sc 

Das, 	Executive 	Editor 	of 	paper notification on December 	the newly elected MLAsofASDC 	10 	- 

AsOmiya Pratidin,.Pabitra Nara--iJ2, 	1995. 	Most 	of these job 	and 	representatives 	of other 

yan Chutia, Dipak Sargiyarl and 	seekers were local youths. 	cor.stltuents namely Autonomy 	U 	- 

Manii Deori. 	• 	 • - 	• - Bqt, despite there being some 	Demand 	Struggling 	Forum 

South 	Kamrup 	Prs 	Ctuh, 	vacancies against the j,osts, thc 	(ADSF) Misisig Miniag Kebang 	ai 

South Kamrup New Wi-ltci -s and 	N F Railway authorities have 	(MMK) and CPI(M-I.), Libera- - 	ci 

Artists 	Association, 	Dakhala 	been 	allegedly ,showing 	no 	i-ion 	dLSCiiSSed 	the 	poli 	p—.--. 

Luitpariya I)al, Azara Arnatyoil 	interest to absorb any of 	thcj 	tical 	situnion 	of 	the State 	V/ 

Sanglia 	and 	Dakizin 	ainflip 	ielectcd candidates, allege 	arid the orgariisitionaI positIon 	•. 

Sasetan Parishad also sat on 	
of APF and also adopted APrs 	c - 

dhania-- 	,, 	- . 	• 	Satyendra Sarma 	
stand on Lite burning issues at 	W 

	

The ianzrup aistrtct comnu- 	
- 	 preiit. 	 di 

	

uee of Al'Ct) later submitted a 	rneflOfla.i award 	
The meeting described rr,e(v- 	s( 

memorandum 10 the competent 	GLW\llA'l 	18 	
ed Anny Operatioas in the State 	in 

autnority denr,mding adequaLe 	-. 	
In the name ofsolvng the UIJ'A 	fo 

- 	- 	- 	- 	.ssam- 	State 	Centre 	of 	Ill,? 	 ' 	 - 
securtv 	In 	the 	journalists 	 , 	problem as 	most unfortunate 	t) 	- 

- 	,, - -- 	- 	
• ii 	titut on of 	- nt;ineers (I rvJa)  
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BPORL T!i 	 siii. VE32 TRIBUNAL 

AHATI BNCH. 

IN TEIE ill O' :-

O.A. No. 150 of 1996 

Shri M. g1lose 	:....'• Applicant, 

Vs. 

Union of India & Ors.,..... 

AND 
S 

IN THE MATIBR OP :- 

Written statement for and on 

behalf of the rospondent. 

The answering respondents bag to state as follows :- 

1 • 	That the answering r0si?Ondonts have gone through 

a copy of the application filed by the applicant and have 

understood the contents thereof, 

That save and except ho statements which 1112.10,  

ally admitted hero-in-below, other statomen ts ma dePOcific e  

in the application arc categorically denied. Further, the 

stomentZ, which are not borne on records are also denied. 

Thnt with regard to the statements made in para-

graphs 6.1 to 6 .9;,of the appllcatic)n, the answering respondents 

do not admit anything contrary to relevant records of the case. 

Contd,.,.2 
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4. 	That with regard to the statetacrits aide in pam- 

graph 6.10 of the npplicotion, it is stated that the 

respondent no. 2, i.e. General I&Innger (P), N.P. Ei1way, 

Guwaiiati,'is not duty bound to appoint the applicant as 

rocommendoô. by the Railway liecrttiaent Board. More 

enpanelnent does not give indcfoaible rightØ to be appoin-

ted. In this connection, pvision of Indian Railway 

stabiishraerit Manual Vol. I (Revised .2dition 1989) paro 

113 any be referred to which rends intor-alia - Soloctiori 

of a candidate by a Board or a Railway auiajiistratioti 

is, however, no g-urantoo of cnpioynont on the railway 

which is subject to his qualifying in the prescribed 

medical examination and to his being otherwise suitable 

for scrvi.co under Government. t' It was also !!LidO clear 

to the applicant that the selection of the candidate by 

the Railway Recruithorit Board does not confer ruiy right 

on the candidates for the post through GQoral Instruction 

No. 17 of the Eraployracrit Notice No. 1/95, against which 

the applicant made his application for the post of Junior 

tenogro,pher (English) in scale h.1200-2040/-. 

5. 	!that with regard to the statements made in para- 

graph 6.11 of the application, it is stated that the list 

of 16 candidates including the name of the applicant was 

reconnondod on 9 .11 .9 5 to the respondent no • 2 for appoint-

iuont. T1e respondent no. 2 in his tu:m while processing 

the case for scratiny of the bio-dati arid other 

Contd... • .3 
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docunonts etc. as reaji.irod, received from the Railway 

Roeuuitmont Board alsong with the list of 16 candidates, 

received complaints of maipracticos and gross irregularities 

in the selection process. Confidential letter from the 

Chief Vigilance Officer, N.R. Railway, Maliaon, was received 

advising the respondent no. 2 pond offering letter of 

apDointmcnt. The letter of the Chief Vigilance Officer, 

in fact, reads as under :- 

as a number of complaints have boon received 

dliogirig adptiori of malpraotiocs in the above 

recrui.tiaont arid the same are under investigation, 

it is reqestod that no appointment letter for the 

P0 st of Jr. St erie graph or (Enigli cii) should be is sued 

till a clearance is given by Vigilance.' 

Thus in view of above, respondent no. 2 refrained 

from ta.ng fw?ther action for isuing appointment letters 

to the ngplicnnt. absouqohtly the rcspondcnt rio. 2 received 

a letter from Railway ]2oard, for cancelling the rocridtmont 

prococding2 of Jr. Stenographer (English) Iue to numerous 

irregularities detected by the Vigilance Doptt. Copy of 

the letter is annexed as AIEJRE 1. 

That with regard to the statements made in para-

graph 6.12 of the application, the answering respondent do 

not admit anything con rary to relevant records of the case. 

That with regard to the statements made in pam-

graph 6.13 of the applicctiDn, it is stated that this is 

Contd... .4 



000,  

L 

Y 

-4- 

not relevant with the cases of 10pplicnts against O.A. 

No. 142/96 to 1 55/96, who were rocoIunendcd by the Ra ilwny 
oortdtxnont Bat, GuwaLiati, The 	vortjsorj-  Notjc 

o. 1/96 dated 20.,96 was for odciitiona]. 8 posts of tono-

graphor (English) in scale Rs. 1 200-2040/-, This has got 

no bearing with the panel in question. 

no thor iployrnent Notice No. 2/9 5, Gatgo ry No. 

1 is for the post of 0ffjc Clerk in sonic Fis. 950-1500/-, 

This en togo ry is quite different froia t!io c at ago ry o f 

Junior $tenograpjier (English) in scale Rs.1200-2040/_ and 

as such, this has no rolavnnco with the case of Junior 

Stenographer (English). 

	

8. 	That with regard to the stqtCnOnts inde in para- 

graph 6.14 Of the applicthtion, the answering respondents 

do not adnit anything contrary to xlovant -rocords of -ftc 
Case, 

	

9. 	That the answering respondents sulrjit that the 
aforesaici CioøtI has to be cancelled In view of various 
irregularity and malpra0tice5 in the As already 

Pointed out abyvo, iaorc- ompnnolnont of a candjate does not 

give any indefeasible right of appojntmot. Tho candidates 

were well aware of the decision to cancel the 50loctjo. 

The said dc11 has been tnn in the greater Public 
interest. 

Con td. , . , 5 
U 
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106 	That the answering respondents crave leave of 

the Hon'blo Tribunal to submit additional written statement 

in case the same is found to be necessary in duo course. 

11. 	That in view of the facts and circumstances stated 

above, the instant application is not naintainablo ancl liable 

to be disuissod. 

V E II I P I 0 J T I 0 N. 

i t 	 _ __, aged about 	years, 

by occupation Railway SeIvico, working as Deputy Chief 

Personnel Officer of the Northeast Frontier Railway, 

do hereby soletarily affirm and stnto that the statements 

made in paragraphs 1 and 2 are truo to my knowledge, 

those made in prngrnphs 3 to 8 are true to my information 

being iatters of records and the rests are my humble 

submission befo:re this Hon'blo Tribunal. 

\_- i_wT' 
DEPUTY CHIEF PONNEL OFFICER 
NORTHE1T FRONTIER RAILAY 
LLI G0N :: GU1iLH ATI 
P0 & ON BiiAIF OP 
UNION OP INDIA. 

fr -r  
v C- 	P3rcjj-j 	r ((3) 

1' 	' 	 iT3oi1. 
RIy Guwahat;(8i(.11 

~l -4 
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ANNEXURE Rh. 

itail.ay Recr4txaen't Be ci :: Guwhati. 

No. RRB/G/41/90 
	

Dated 05.9 .96. 

N 0 T I C. 

$ub: Ghricellotion of Rocruitiiient panels of Stenographer 
(English) in scale Bs.1200-2040/- under Category 
No. 7 of Enip1oyiorit Notice No. 1/95 dtd  26.4.96 
and Craft Teacher (Bengali Modiun) in scale 
s4400-260O/- under Cat. No. 6 of Enployitont Notice 
No. 3/94 dtd.  19.12.94. 

Railway Board vide their letters No. 95/E(RRB)/ 
25/13 citci 7.8.96 and 96/E(RR:B)/25/13 dtd 21 .6.95 have 
concalieci the. .oeruitrnont panels of Stenographer (English) 
and Craft Teacher (BM) IIOntiOnCd on the bovo subject clue 
to various irregularities. Hence, the iocruitrnont pa nels 
of Stenographer (EN'LIii) and Graft T 0acher (BM) stand 
cancelled. 	 - 

Sd,'- (B. Kalita) 
Ciiairxaan, 
Rly.. Roctt. Boird, Guwahati. 

Copy forwarded for inforiation and n/action to:- 

1. GL(2)/iLG. 
2-. Gii/Vigi1ncc, 1G. 

Rectt. Section in Office. 
Notice Board. 

Sd/- (B. Kalita) 
Chairna n, 
Rly. Roctt. Board, Guwahati, 

:d 7, 
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BEPDRB THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BEt'1CI. 

IN ThE MATTEOP :-

O.A. No. 150 of 1996 

M.vitunjny Ohosh 	... App 1icrnt 

Vs. 

Union of India & Ors. ... Respondents. 

A1 

IN THE LiATTER OF :- 

dditiona1 written statements on 

behalf of the respondents. 

The respondents bog to state as follows :- 

1 • 	 That the answering respondents hwe already 

filed their written atntomento in the aforesaid O.A. How-

over, after filing of tho written stat emonts, the applicant 

prayed for certain amendment to the Original Application 

which has since boon allowed. There-after, the applicant 

has filed consolidated O;A. Instead of repeating the" 

contentions raised in the earlier written statement, the 

respondents crave leave of this Hon'ble Tribunal to refer 

and rely upon the same at the time of hearing of the 

instant O.A. However, since the amendment has boon 

tJontcl.. ... 2 
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allowed which has now been incorporated in the consolid*td 

petition, the respondents bog to file this additional 

written statement dealing with the amended portion. 

Thzt the respondents have gone through the 

anon dod portion of the O.A. and hivc understood the contents 

theroof. Save and except the statements which are specifically 

admitted hereinbelow, other statements made by the applicant 

are categorically denied. Further, the statements which 

arc not borno on records are also denied. 

That in the earlier written statement, it has 

already boon stated that the veloction in quostion pursuerit 

to which the applicant has sta1d his claim for appointment 

has already been coneolled in view of the various irregula-

rities and malpcticos in the selection. The irregularities 

found in the selection of Junior Stenographer in scale 

s. 1200-2040/- against Eip1oyment Notice No. 1/95 dt 26.4.95 

conducted by the Railway Recruitment Boai'd, ck.wahati, which 

haá noeossintod cancellation of the entire selection are 

as follows :- 

(a) 	In the advertisement of J. Stenographer, required 

qualificntionw as mentioned only re Matriculate without 

indicating anything about the qualification of (liPlorna in 

Contd. ... .3 
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shthand and type-writing. The advertisorrit also did riotI 	. 

tipulatc production of diploma certificate. As a result, 
6. 

many of the candidates did not submit the smiio aithotigh 

they were qualified, boTh in shorthand and typo-writing and 

had diploma certificate. However, the Railway Recruitment 

ard, Guwnlinti, roectod the candidature of many eligible 

- 	candidates on the ound of non-submission of diploma 

certificate, thereby dosoiving oli4blo candidates were 

deprived of consideration for selection. 

(b) 	Sample test cheeks revealed mistakes in totalling 

in the written Papor and in computation of marks which has 

resulted in empanelmont of candidates securing less marks 

and exclusion of candidates securing more marks. 

(a) 	In the recruitment procesL,, it has boon found that 

all the three stages of testing, the knowledge and quality 

of the candidates have boon handled by a single individu1 

(Member Secretary, Railway Recruitment Board) instead of 

getting the works done by different qualified POrsons as 

under :- 

(') Setting of question paper for written test. 

Soloction of dictation Passage. 

(iii) Preparation of final marksheot including marks 

for Viva-voce test only done by MS/RRB h1mslf 

- 	 without any signature from ot!.ior two members. 

This has raised doubts of malpractj by MS/RB. 

Contd. . . 
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(ci) 	As per Board extant instruction 1 5% of marks fo 

written test and viva-v000 together is required to be fixed 

for vivn-v000. Bat in the subject so1cction flRB/c-tahnti, 

had ndoptd is%  of the sum total of marks for written test 

(200 marks) &iorthand test (300 marks) as well as viva-v000 

marks (90 marks). The marks of horthand test (300) was there-

fore irregularly included in computing the marks for viva-voce 

test. This has allowed the selection authority, undue flexibility 

in the final allocation of marks of a candidate though he 

night have secured less marks in writtos test. 

(a) 	In n number of cases, it has been noted that marks 

once• allotted intho shorthand transcription shoots have been 

over-written/defaced and now nnrks allotted, ostensibly t0 

favour the candites of evaluator's choice. 

It has been noted in some cases, that though the 

shorthand dictation scripts do not contain certain materials 

of dictated phssage, the typo transcription sheets contain 

the material of the dictated passage and in a bettor way. 

This indicates adoption of malpractice in conducting the 

shorthand test. 

On a visual chocid.ng, it has been noted that in 

certain answer scripts (trnscription shoot) containing poor 

performance, higher marks have been allotted in comparison 

to that containing bettor performance. 

U 

Conitd... . .5 
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m 	The nbove irregLilarities in the selection are ont 

i ilustra tLV 0 and not exhaustive. in any case, with the 

above irrogulariti os detected in the sd action, the respondents 

were loft with no other option than to cancell the entire 

selectioR. By doing so, no irregularity has been eomittod 

by the respondents - rather the some has boon done in the 

larger public interest whi cli hn s a iso brought confide no e 

among the public. The irregularities were detected ion 

an enquiry conducted by the Vigilance Boptt. of the Railways 

and in consideration of such enquiry, the selection in 

question has boon cancelled and the applicant should, not 

make any grievance against the same. 

That with regard to the statements made in paagTaph 

6.15 of the O.t., the respondents reiterate and roof finfl 

the statements made here-in-above. 

That under the facts and circumstances stated above, 

none of the &, 'oun ds urged by the app ii cant towards granting 

the reliefs pliyod for are sustainable and accordingly, the 
applicant is not entitled to any relief as has been clniod, 

That in view of the facts and circumstances stated 

above, the O.i, is liable to be disnissed with eost. 

Contd.,.. .6 



r 

r 
—6- 

VERII CATION. 

I, Shri 	- ;-2J- 	, aged about 31 years, 

by occupation Eai1ay Se.:vice, worIng as Deputy 

Chief 2er80nn01 Officer of the NJ. Raili,ay administratjoh, 

do hereby solin1y affirm and state that the statements 

made in paragraphs 1 and 2 nrc true to my knowledge, 

thoso made in paragraphs 3 to 5 are true to my information 

being matters of records of the case which I believe to 

be true and the rests are ray humble submission beofro 

this ion'blo Tribunal. 

DUTY CP 	SOIEL OPPI GER 
NORTEEAST PIONTIER RAILWAY 
1VIALI (MON :: GTJWAHATI 
OR & ON BlEALA 	 '1 UNION OP INDIA N  c per$Oflfl1 

. F. 	 G::''' • 

•. S 

-q 
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IN THE CENTRAL ADLINISTRATI 1JD TRIBUNAL 

GTYJAEIATI BENCH 

Tr4 

tr_of: 

S 	 •"2iAPR1c)s 
O.A.No.1596 
Urtunj y Ghose .... Appl. cnt. 

Union of India & Ors. ...Respondents, 

- AND- 

In th_matter of 

Rejoinder of the app1icnt against 

	

- 	the written statement and Adcll. 

• 	 written statement filed by the 

respondents. 

That the copies of written statement as well 

as Addl.written statement filed by the respondents have 

been served upon me through my counsel nd going through 

the contents of both, I have understood them thoroughly. 

I consider it necessary to file a rejoinder nnd 's such 

same if filed 	follows :- 

/ 

 

That in para 5 of the written st.tement it is 

S. 	 stated that - '....M a number of comp1:ints have been 

received alleging adoption of malpractice in the abe 

refruitment and some ard under investig'tion, it is reques 

-ted that noappoin'tment letter for the post of Junior 

< 	Stenogrpher(English) should be issued till clearance 
ti 	 ttti 	I 

\ 	C 	 given by Vigilance." The respondents held up the :DDoint 

ment because number of complaints have been received 

\ çVal 	 reg'.rding...., 

A 
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regding adoption of malpractice and entire majter wn.s 

investigated by vigilance, whereas acting upon/the vigI- 

- 

	

	lance report the raliwoy board cncelied the recruitment 

panel on various irregularities and not a single word 

of malpractice was spoken in the cancellation order. 

	

• 	 That the ground shown in the. addl. written 

statement in para 3(a) that quajJfiction of diploma 

of shorthand and type iriing was not shown in the 

	

• 	 advertisement is not correct. 

That in pare. 3(e), the statement goe thus '-

"In a number of cases it has been noted that marks once 

	

• 	
aUoted In the shorthand transcription sheet have been 

	

• 	 over-written/defaced and new marks alloted,bstansibly 

to favour the candidate óf evaluator's choice." In this 

statement the respondentz did not state tht the marks 

• 

	

	 given in the applicant 's book was changed or over-written. 

In this connection, It Is to be stated that in response 

to the advertisement notice i.e. Annexure III as many 

as 2120 candidates applied and 1520 ppeared in the 

• 

	

	 written test -,nd out of which 172 were tested in speed 

test 
and subsequently 47 were sent for viva-voce tst 

• •. 

	

	 and fthJly enipaneiled candidates were sent for 

app.oi ut me nt. 

Th:t it Is very natural as stated in paTti 

• 	
3(e) that in a number of c.nses it has been noted th 

	

• \ 	
marks once alloted in th shorthand transcription sheet 

hrve been over-written/defaced and new marks alloted, 

\ 	
obstansiblr to favour the candidate, of evaluator's choice. 

In 



In other words in th answer scripts of .125 candidrtes 

who were declared unsuccessful. this over-writingact 

might have done and it never happened in the c.se of th 

applicant. 

That in reply to the statement made in para 

3(f), the applicant beg to state that dictation taken 

by 44e one stenogrher does not tally with that of 

another. It is humanly impossible to read and to type out 

a shorthand sciipt of one stenographer by.another. The 

applicant appeared in the speed test not to obtain a 

diploma on stenography, but to type out corTectiy the 

dicta. on passage and as such the aflegtion of m'iprac_ 

ticë does not exists at a. 

That in view of the facts stated above, the 

written statement as well as the addi. written statement 

filed by the respondents h)ve tot1ly failed to mrke out 

the case of malpractice and as such both the documents 
•. 	

are not tenable under the law and there is a very little. 

•• 	

help to this Hon'bie Tribunal for arrivin&a a correct 

decision and as such both the documents ae without any. 

merit. 

80 	That the Written statement and the Additional 

written st:tement speak of crudest form of arbtiariness 

affected by bias and/or actuated by thalafides. 

9. That the present rejoinder is filed bonafide 

and in the interest of justice. 	 . 

: ;i\ 
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VERIFICATION 

• 	
I, Shri Mritunjy Gh0se, son of late 

Promode Rn Ghose, aged 31 years, by caste Kayastha, 

by religion Hindu, resident of Rly. Qr.No.226-B, 

GosaJ-a, Maligaon,Guwahati-1I do hereby solemnly affirm 

md verify that the contents made in paragraph I of 

the rejoinder are true to my knowledge and thcse made 

n paragraph 4 rre derived from information from the 

office of the Rly. Recruitment Board,Guwahti and rest 

are humble submissions before this Hon'ble Tribunal. 

AND I sign this Verification on this tik 
of April, 1997 at Guwahati. 

/ 
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IN ME CENTRAL ADINISTATIVE TRIBUNAL 

GUWAHATI BENCH. 

IN THE MATTER OF :-. 

• No. 150 of 1996 

Shri M. Ghosh 	 ... Applicant. 

Vs. 

Union of India & Or s. 	... Rospondents. 

IN THE MATTER OF :- 

Reply to the roj oindor fl led by 

the applicant. 

The answering respondents bog to state as follows 

	

1. 	That the answering rospdndonts have gone 

througi. the copy of the rejoinder filed by the applicant 

and. have understood the contents thereof. Save and except 

the staotints which are specifically admitted 1orin-bolow, 

other statements nado in the rejoinder are oatogoricctlly 

denied, Further, the statements which are not borne on 

records are also deniod. 

	

• 20 	That with regard to the statements made in 

paragraph 1 of the rejoinder, the answering respondents 

• do not admit anything contrary to the relevant records. 

2. C ontd... . .2 
VO 
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30 	 That with regard to the strtononts mto in 	c 

paragraph 2 of the ro3oinder, the answering respondents 

bog to state that the recruitKrit panel has boon cpncollod 

in view df various irregularities as pointed out in the 

vigilance report. The irregularities pertaining to the 

selection and publication of tI.o panel have a3re1y boon 

highlighted in the additional written statomcnt. Invosti-

gation was carried out on the basis of the coiikiints. 

Irregularities in the entire process of selection includos 

maipracticos also. 

4. 	That with regard to the statomnts made in 

paragraph 3 of the rejoinder, while denying the contentions 

made therein, the answering respondents bog' to state that 

in the advorti sont, sub. ssion of diploma certificate 

along with application form was not mentioned as a conse-

quence of which many eligible candidates did not submit 

their certificates along with the application form. as 

alroaiy stated in the written statement, their such 

applications were rejected on the ground of non-submission 

of diploma cortificato wI.ich needless to say, deprived 

many eligible candidates otherwise eligible  for consideration. 

In the advorti sonnt, the qualifications stipulated was 

as under :- 

"C ate gory 	: 7 - Stenographer (En gli sh). 

Qualification : Matriculate. 

Contdo***93  
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S-peed : 80 words per itnuto and 40 words : 

per minute in Shorthand and Typo-

writing respectively. 

Knowledge of Hindi Stonograph is 

an additional qualification and 

will be given preference. 

Ago 	: 18 to 30 years." 

From the above, it is clear that althou0i the 

qualification 'matriculate' was specifically mentioned 

with required speed in Shorthand and Typo-writing, the 

advertisement did not inoriti on anything about the subrt ssion 

of diploma certificates in respect of Shorthand and Tipc-

writing. Thus, going by the advertisement, althoui it 

was not specified to produce the diploma certificates but 

on scrutiny of application forms same was made obligatory 

as a eosequCncO of which the Railway Recruitment Board 

roected many applications on the ground of non- subi. ssion 

of diploma certificates in support of qualifications in 

Shorthand and Typo-writing. Needless to say, this has 

resulted serious mis-carriage of austico and has caused 

prejudice to many eligible candidates who were otherwise 

eligible under the terms of the advertisement. This 1'ias 

vitiated the entire soloction process. 

5. 	That with regard to the statements made in 

paragraphs 4 and 5 of the rejoinder, the answering respon-

dents bog to state that in a nuthor. of cases marks once 

r 	L, 
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allotted wore changed, over written/defaced and now marks 

were allotted by the evaluator • This is one of the grounds 

for which ontiro selection was hold to be vitiated and 

accordingly, the ontiro selection was cancelled. As regards 

statements regarding number of candidates applied for the 

post appeared in the written test, speed test and viva 

voce test, the answering respondents beg to state when 

irregularities wore detected through-out the process of 

selection amongst the said candidates, as a policy decision, 

the entire selection was cancelled. Ai.dst the irregula-

rities wore detected, such cancellation of selection was 

the best course opened which noodloss 'Co say, has brought 

confidoacO to the public in general, more particularly, 

the eligible cndidatos who either appeared in the selec-

tion or could not appear in the selection because of non-

submission of diploma certificates. In such a selection 

wherein such irregularities as pointed out in the additional 

written statement come to light, it is immaterial as to 

whether there was any over-writing and/or addition of now 

marks in any particular answer script. The selection 

process cannot be individuali sod and will have to be taken 

as a whole. Among the applicants who have approached this 

Hon'blo Tribunal by filing various O.As, it has boon found 

that there is over-writing to the marks already allotted 

by the evaluator. In some cases totalling nistakes were 

also detected. Mention may be made of Shri P. J. Das 

(Applicant in 0. A. 146/96) 1  Smt • Kamala Doka (applicant 

Contd.... .5 
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in 0 • A. 145/96), Sri 14rittunay Ghoh (ctppli cant in 0 • A. 

1)/96), Shri Rupak Chakraborty (applicant in 0 • A. 	/96 

Shri Pabitra Kr • Kakoti (applicant in 0 • A. 15]J96). Shri 

pabitra Kr. Kakoti has boon shown to have obtained 124 

marks in the written exnlnation as against actual mark 

116. Thi s was because of ml stake in totalling. If the 

II 
	 marks of written oy-simintition is correctly calculated (116 

marks), in that case, ho got total marks of 353 instead of 

361 and would not have boon eano11od, as in that case 

one Shri Sujit CI.a1aborty (Roll No.810556) who has obtaUd 

total of 360 marks would have boon ompanellod. When such 

mistakes have boon detected in a number of cases including 

over-writing in the total marks, coupled with many other 

irregularities as indicated in the additional writti 

statoints, there was no option loft for the coi,otent 

authority thin to cancel the entire selection. The applicants 

cannot individuali so their case at the cost of the larger 

interest. 

6 1 	That the an sworing ro spondorit s categorically 

deny the contentions made in-pnrngrnpbL 6 of the rejoinder. 

The applicant has totally misunderstood and misinterpreted 

the avortxnts made in para'aph 3(f) of the additional 

writ ten state int s • It i s not correct that di otatod passages 

taken in Shorthand cannot be road out altogether by a 

Shorthand oxport. 

Coritd.... ..6 
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That. with regard to the statotionts ndo  in 

par graphs 7 1  8 and 9 of the rejoinder, the answering 

respondents categorically deny the contentions raised there-

in and the applicant is put to the strictest proof thereof. 

It is categorically denied that the written 
L 

statonts 

filed bu the respondents sponks of crudest forti of arbitra-

riness effocted by biased arid/or actuated by rnctlafide. 

The sole cti on in quo sti on I a s boon cart CO lied with vi ow 

to bring fairness arid transpirency in the r.ithof of 

scioction. The applicant cannot clixiCS a matter of course 

for being appointed to the ral iva- y service • Atd.d st the 

irregularities detected in the entire process of soloction, 

there was no option left for the competent authority to 

ca-ncol the entire seloction which has brought confidence 

among the general pub ii c, more particularly, anon gst the 

e.lible candidates. 

That in view of the facts and circu!ilstflCOS 

stated above, the cancellation of the selection was just 

and proper and the lion' blo Tribunal would be reluctant 

to interfere wi th the sane and the 0 • i. fi led by the 

applicant Is liable to be idsmissod with cost. 

Verification.... ..•7 
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V E R I F I C ATION 

I, Shri 	 , aged about 

'L- 

 

roars, by occupation Railway Sorvlco, worldngas 

Deputy Chief Per sonnol Officer of the Northeast Frontier 

Rcti iway, do hereby solomly affirm nnd state that the 

statonnts made in paragraphs 1 arid 2 are true to my 

IQiowlodge, those mo in parcgraphs 3 to 7 are true to 

my information being matter-s of records of the case, and tE 

the rests are my humble submi ssion before thi s Hon 1  blo 

Tribunal. 

DEPUTY CHIEF PERSONNEL OFFICER 
NORTHEAST FRONTIER R1ILWAY 
14ALIGN :: GtJWAHATI 
FOR & ON BEiALF OF 
UNION OF INDIA. 

• 	

A. 


